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E NATIONAL GREEN TRIBUNAL

ZONE BENCH, KOLKATA

BEFORE TH
EASTERN

Original Application No- 92/2023/EZ

Dr. Ganesh Das & Ors-Applicant

Vs-

M/s Arya Erectors India pvt. Ltd. & Ors-Respondents

in compliance of

Counter affidavit on behalf of the SEIAA, Assam
92/2023 JEZ

the orders passed in the Original Application No.
dated 22.08.2023

| Smti Neera Daulagupu, aged about 55 years presently serving as

Member Secretary, SEIAA, Assam do hereby solemnly affirm and state

as follows:

1. That | am well conversant with the facts and circumstances

of the case, and being competent, to swear this affidavit on behalf of

Respondent no. 2.
2. That my office have received a copy of the above-mentioned

original application, 1 have gone through the same and understood

the contents made therein.

74 AR -Y"th\ 3. That 1 will traverse only those portions of the application
o S ’vbg(:h are relevant for the present purpose, the portions not replied to
» \§h

| not be treated as to be my admission.

- -.

'/ 4. At the outset, :
N A ¢ "-‘ set, the deponent begs to submit that the current
T OY_. AA (Authority) has been reconstituted by the Ministry
Environment, Forest and Climate Change, Govt of India on 6%
0 -

ctober, 2023. 1t will not be Dlllt of place to submit before the Hon'ble

Mﬁ W

o aline
A
M geau F i
aurdd 223 o anolt

n’\.1'.'-p ks nsA

paof 2 ls u% BEC ’zmrﬁ
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Tribunal that the term of previous SEIAA had expired on 23" June,

20213

5. The deponent begs to submit that the Applicant No-1 had

placed the Representations to SEIAA Assam under Annexures “N°

and *O" to the Original Application, together with the copy of the

Order dated 24.03.2023 vide a petition dated 30.03.2023.
The copy of the said petition dated 30.03.2023 is annexed

hereto and marked as Annexure-1.

6. With regard to the statements made in paragraph 2 of the
original application, it is submitted that the SEIAA in terms of the
directives of the Honble Tribunal dated 24.03.2023 and SEIAA
considered both the representations of the Applicant/petitioner (s)
marked as Annexures “N" and “O" to the OA No.32/2023/E2 also
offered an opportunity of being heard in person to the Respondent
No-1 (including their representatives). The Respondent-1 was also
asked to furnish their written submissions during the course of the
hearing on 26.04.2023. Be it mentioned that efforts were made by the
SEIAA Assam to fully comply with the directions of the Hon'ble

Tribunal.
A copy of the notice served to the Respondent-1 for the

F\-R v urposes under cover of letter No. SEIAA.3431/2023/7 Dated
f'("i‘:\ 2$Q4.2023 is annexed hereto and marked as Annexure-2.
|’, e" 3‘”" .-—".{ ‘- ‘-I‘.
Y 4 ]'..' s_“ = -
| g\rie " < ‘7. That the deponent begs to state that the Chairman of the

X\ W _SEI3A by its letter dated 24.04.2023 had duly informed the Learned

3 S ®

ﬂ"l/r, OQ nsel (Annexure-2) for the Applicants that a team of expert
~ members is formed to look in to the allegations and contentions of the

applicant petitioner(s) and shall be disposed of in terms of the

directives of the Hon'dble Tribunal by a Speaking Order on 09.05.2023
y1ARY . ‘

- m Kaiha
137 Bequ
Memial =, Guwahal
\Jmhll" b FYLLE N

agy V° 08 pDEC 073 r—
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8. That the said committee was formed on 10.04.2023
comprising of the Chairman, SEIAA; Chairman, SEAC and 4 (four)
sought the

other domain experts of SEAC / SEIAA. The Committee had
details on the project from the proponent, i.e., Respondent No-1 herein,
on 11.04.2023 with a power point presentation covering the point wise
allegations contained in the said Original application under Annexures

N and O. The Respondent had placed the records of study conducted

by the IIT, Guwahati; satellite images with
ee then had threadbare discussion on

the toposheet as relevant to

the matter at hand. The committ
the entire issue.
of the findings based on the site inspection and the

A copy
eir observations

power point presentation containing the issues and th
against each of the points dealt by the said co
10.04.2023 and 11.04.2023 are annexed hereto and marked as

mmittee dated

Annexure-3.

9. With regard to the statement made in paragraph 4(i) & 4(ii) of
23/EZ, it is submitted by the deponent that SEIAA,
nd the

OA No. 92/20
Assam had disposed of the applications by a speaking order a

same was communicated to all concerned parties vide letter No

. < AR }NEIM. 3431/2023/ 14 dated 09.05.2023.
(s * A copy of the Speaking Order as passed dated 09.05.2023 is

f‘;:.

(%4 10.That, it is most humbly submitted that the Respondent No-1
'/T o?./ga/d submitted the requisite documents with supporting papers as
called for as a part of  hearing vide letter dated
ASL,!SEIMJIOOE;,f?O?aO‘HSJEQ DATE 18.04.2023 pursuant to the
spot inspection by the team of domain experts. The said papers /

reports were received vide letter dated 26.04.2023 from Respondent

No.1. & :
BE@“' G N.a*?'l.\




A copy of the letter dated 18.04.2023 with supporting papers / reports

s Annexure- 5.
mits that for non- compliance
nce reports by the Respondent

issued a written

are annexed here to and marked a

11. The deponent further sub

of the submission of half-early complia
No 1 in the SO dated 9/5/2023, SEIAA, Assam

warning . Further, the Respondent No.l was asked to submit the
bmitted in terms of the

compliance report as ought to have been su
SEIAA3431/2023/23

directions of the committee vide office Letter No

Dated 22.05.2023.

A copy of the letter dated 22.05.2023 is annexed as Annexure-6.

12. The Respondent No-1 in reply to the show cause letter dated

22.05.2023 submitted an application addressed to SEIAA, Assam

where in it has been categorically pointed out the restrictions,

obligations and bindings on th
Respondent No -1, however, submitted the bindings of the project

mandatory requirements by way of obtaining

eir part as responsible builders. The

proponent as to the

permissions in modification of total plan etc from the RERA ( Real

Estate Regulation Authority) among other regulatory authorities in

Assam vide letter dated 26.05.2023. It has further been disclosed that

for modification or any change in the original approved plan, the
written consent of two-thirds of the allot-tecs are required which
they have sought by a letter dated 22.05.2023 and on receipt of such
consent from the resident allot-tees approvals from other regulatory

-

,f.'/,{"[xﬂ_\* Nca for approval could be obtained.
f> VOO %ﬂp}" of the letter no. AEIPL/SEIAA/CH/1006/20230526 dated
2023 together with the letter dated 22.05.2023 addressed to the

<. |

t, A Sm ivi i i i
r,%lfl.'kn rya art Living Group Housing Cooperative Society Ltd
re’dnnexed hereto and marked as Annexure- 7 and Annexure -6

W 2
MNF O/
\ ‘/T-_C_"'a-répcctivel}-,
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13.  With regard to thc paragraph made in 4(i) & 4(ii) the
deponent begs to state that the Respondent No-2 has made all out
efforts to comply with the order(s) of the Hon’ble Tribunal and is
always bound to comply with such order(s) / directions.

14. That the statements made in the paragraphs----------------
------------------------------------ are true to my knowledge and belief and
derived out of available records and the statements made in

paragraph - and - are my humble and respectful submissions before

the Hon’ble Tribunal. 'L....
t—/"ﬂ_,q:,ﬂ'—r*"‘ W

e

DEPONENT

VERIFICATI

], the Deponent named above, do hereby verify that the contents in
the affidavit are true and correct to my knowledge and belief, that no
part of it is false and that nothing material has been concealed

therefrom.
Verifed at Guwahati on this 11" Day of December’2023.

DY BT S

DEPONENT
Identified
et
o)
Advocate
x b we
o\» e
HI a&@\“m;,m“ i
O™ 2 e L
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BEFORE THE HON’'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH AT KOLKATA
0.A.NO.92 OF 2023

IN THE MATTER OF:
Dr. Ganesh Das & Ors - Applicant(s)
Versus
M/s Arya Erectors India Pvt. Ltd. & Ors - Respondent(s)
INDEX

S.NO | PARTICULARS PAGE NO.

1. Affidavit on behalf of M/s Arya Erectors India Pvt. Ltd. & | 1-5
Ors

2. ANNEXURE -1 1-85
Copy of O.A No 32/2023/EZ WITH Annexure ‘N’ and ‘O’

3. ANNEXURE -2 1
Letter No. SEIAA.3431/2023/7, dated 24/04/2023

4, ANNEXURE -3 2-8
Field visit Order dated 10/04/2023 & Report dated
11/04/2023

5. ANNEXURE -4 9-14
Speaking order dated 9/5/2023

6. ANNEXURE -5 15
Letter No.ASL/SEIAA/1006/20230418/62 dated
18/04/2023

7. ANNEXURE -6 16
Letter No.SEIAA. 3431/2023/23 dated 22/05/2023

8. ANNEXURE -7 17-18
Letter No.AEIPL/SEIAA/CH/1006/20230526 dated
26/05/2023

381



-~ pated:30-03-2023

To,
The Member Secretary
state Environmental Impact Assessment Authority (SEIAA), Assam

Bamunimaidam, Guwahati 781021, District = Kamrup(M)

Assam

Sub.: Order dated 24/03/2023 passed by the Hon'ble National Green Tribunal
(Eastern Zone Bench), Kolkata in Original Application No, 32/2023

Sir,

With reference to the above subject, I would like to bring to your kind notice that in
the matter pertaining to the Arya Smart Living housing colony/ project of M/s Arya Erectors
India Private Limited, the Hon'ble National Green Tribunal (Eastern Zone Bench), Kolkata
vide its Order dated 24/03/2023 in Original Application No. 32/2023 passed the following
directions:

(i) The Respondent No.2, SEIAA, Assam, shall consider and decide the ftwo
representations of the Applicants dated 06.07.2022 and 20.10.2022, Annexures = N
& O, to the Original Application as also the grievances raised in paragraph 9 and its
sub-paragraphs of the Original Application.

(ii) The SEIAA, Assam shall decide the aforesaid representations by a reasoned
and speaking order within a period of one month. Needless to say, before
taking any decision the SEIAA, Assam shall also given opportunity of hearing and
submission of written submissions, if any, to the Respondent No.1.

In view of the above kindly find enclosed — (i) copy of the aforesaid Order dated
24/03/2023 passed In Original Application No. 32/2023 by the NGT (EZB), and (ii) copy of
the Original Application No. 32/2023 containing grievances raised in paragraph 9 as well as
representations of the applicants dated 06.07.2022 and 20.10.2022 at Annexures — N & O of

the sald Original Application, for your kind perusal and necessary action in compliance of the
above-mentioned Order dated 24/03/2023.
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Thanking you.

Yours sincerely

u""“*l
Dr. Ganesh DIE/{—{ /ﬂ;\w"%

(Applicant No.1 in O.A No.32/2023/EZ)

R/o Flat No.SA, 5" Floor, Tribeni Apartment
Rehabari, Guwahati 781001

Assam

Email: ganeshdas40244@yahoo.com

Mobile; 9864040244

Copy to:
1. The Managing Director, M/s Arya Erectors India Pvt. Ltd., 503, K.P Enclave,
Sohagpur, Rehabari, Guwahati 781008;

2. The Secretary, Ministry of Environment, Forest and Climate Change (MoEF&CC),
Government of India, India Paryavaran Bhawan, Jorbagh, New Delhi 110003;

3. The Chief Executive Officer (CEQ), Guwahati Metropalitan Development Authority
(GMDA), Statefed Building, Bhangagarh, Guwahati 781005;

4. The Chairman, North Guwahati Municipal Board, North Guwahati, Guwahati 781030;
5. The President, Rudreswar Gaon Panchayat, Rudreswar, North Guwahati 781030;

6. The Member Secretary, Pollution Control Board, Assam (PCBA), Bamunimaidam,
Guwahati 781021.




Item No.01 Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYDRID MODE)

Original Application No.32/2023/E2Z
In the matter of: -

. Dr. Ganesh Das,

Son of Sri. Dijendra Ch. Das,
Resident of Tribeni Apratment,

Flat No.3A, 5% Floor, Madhabdevpur,
Rehabar, Guwahati-781001,

Assam

Dr. Mrinmoy Borkataki,

Son of Dr. Munindra Borkataki,
Resident of D-49, Arva Smart Living
Abhaypur, North Quwahati-TE1031,
Asgam

Sri. Brojen Dutta,

Son of Late Jiban Ch, Dutta,
Resident of D-22, Arya Smart Living
Abhaypur, North Guwahati-T81031,
Assam

- 8ri. Sanjay Baruah,

Son of Late Prutul Kumar Baruah,
Resudent of D-41, Arya Smart Living
Abhaypur, North Cuwahati-T8 1031,
Assam

. Sri. Padum Deori,

Son of Sri. British Deori,
Resident of Nijarapar,
P.O. Jagiroad,
Distct-Morigaon,
Assam

........ Applicant(s)
Versus

. M/8 Arya Erectors India Pvt. Ltd.,

Represented by its Managing Director,
503, K.P. Enclave, Sohagpur,
Rehabart, Quwahati-781008,
District-Kamrup (M)

State Environmental Impact Assessment Authority (SEIAA),
Represented by its Member Secretary,

Bamunimaidam, Guwahati-781021,

District-Kamruap (Metro), Assam
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3.

‘l

T

Ministry of Envirenment, Forests and Climate Change,
Government of India,

Represented by its Secrelary,

Indira Parynvaran Hhawan,

Jarbagh, New Delli-110003

Guwahati Metropolitan Development Authority,
Represented by its Chief Executive Officer (CEQ).

Syateled Puilding, Bhangagarh,

Guwahatl-78 1005, Assim

. North Guwahati Municipal Board,

Represented by ils Chatrman,

North Quwahati, Guwahati-781030,
Assam

Rudreswar Gaon Panchayat,
Represented by its Presadent,
Rudreswar, North Guwahati-781030
District-Kamrup, Assam

Pollution Control Board, Assam

Represented by its Member Secretary,

Bamunimaidam, Guwahati- 781021, Assam
<o RESpONdent{s|

Date of hearing: 24.03.2023
CORAM: HON'BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON'BLE PROF. A- SENTHIL VEL, EXPERT MEMBER

For Applicant(s) : Mr. Vikram Rajkhowa, Advocate lim Virtual Mode|

ORDER

1. Heard Me. Vikram Rajkhowa, learned Counsel for the Applicants.

2. ‘This Original Application has been filed by the Applicants alleging
that the Applicants have purchased flats in the Arya Smart Living
Housing Colony consiructed by Respondent No.l, M/s Arya
Erectors India Pvl. Lad. It is stated that Environmental Clearance to
the Project was granted by State Environment Impact Assessment
Authority (SEIAA), Assam on 04.01.2014. NOC was granted by
Guwahati Metropolitan Development Authority on 25.06.2013. The
allegations of the Applicants inter alia as given in paragraph-9 of
the Original Application is as under: -

Q. That the Applicants beg to state thal the problems in the
Arga  Smar! Living project slored to erop up for the
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Buyers/ Residents as Respondent No.1 wilated and/or did

pot comply  wAdth  wanous conditions stipulated in the E.C

dated 2170172014 as giuen befour amondg olhers:

Specific Conditions at Part - A {l) filof E.C, Le.,
®The storm water drainage shall be worked out
after analyzing the contour levels of the site and
the surrounding area and the capacity of storm

water drainage.”

That Respondent No.
houses/ apariment numbering arou
Phase - 1 and around 30 units under Phase - 2 at
roject at North Guweahati  But

fil

! has constructed far-rise
nd 123 units under

Arya Smart Living p
whenever there is shight rain fall, the entire open area

gel submerged under waler resulting in flood like
situation and water remain stagnant for many days.

The primary reasons for water logging at Arya Smart

Living project (8 due (0 -

fa) absence of any Storm Water Drainage, as
mandated to be constructed after analyzing the
contour levels of the site and the surrounding
areq;

{b)  the capacity of Storm Water Drainage is not in
compliance of E.C provisions,

{c) bed level of road inside the project/campus is
lower than the bed level of outside PWD road.

fii}  Specific Conditions at Part - A (I} (xviti} of E.C, Le.,
“Separation of grey and black water should
be done by the use of dual plumbing line for

separation of grey and black water”

That at present the grey waler 5 directly connected o
the open drains which in tum is causing unhygienic
environment inside the premises. Moreover, the grey
water mixed with rainwater spreads over the entire

open areas whenever there (s rain and waterlogging.



fini)

(iv)

Operation Phase Conditions af Part - A (i) i) of E.C, Le,,

“The installation of the Sewage Treatment
Plant (STP) should be certified by an independent
expert and a report in this regard should be
submitted to the SEIAA before the project is
commissioned for operation. Treated effluent
emanating from STP shall be recycled/reused to
the maximum extent possible. Treatment of 100%
grey water by decentralized treatment should be
done. Zero discharge criteria should be met as

agreed.”

That the Applicants submitted RT! application with
Respondent No. 2 SEIAA dated 11/ 12/2020, including

others, wherein varnous information  was sought

pertaining lo the project, like:

(@) validity of EC dated 21/01/2014

(h)  report regarding installation of Sewage Treatment
Plant (STF) certified by an independent expert;

{¢)  report regarding Rain water Harvesting;

(d)  report confirming internal road width of 7mand 9
m inside the profect area;

(e)  six monthly compliance report of EC conditions,
among others

Thereafter the Applicants received RTI reply dated
287 12/2020 and 13/05/2022 from Respondent No. 2
SEIAA informing the Applicants that the Respondent
No. 1 has not applied for extension of the E.C dated
21/01/20149 which was valid up fo 21/01/2019 and
in regard, to other information sought the same is not
available in the office records.

Operation Phase Conditions at Part - A {ll) {v) of E.C, Le.,
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*The peripheral green belt of 3 mtrs. width
shall be developed all around the plot area and
density preferably with local species along the
periphery of the plot shall be raised so as to
provide protection against particulates and

nolse.”

The Applicants beg to state that J mirs. peripheral
green belt is nal maintained all around the plot area
and even there is no visible provision for mainiaining
the peripheral green belt as structures like, drains,
sheds, pathways, ete., are being construcied instead of
the green beil. Be it stated that the total green bell area
is o be around 7,485.96 sq.m according lo the E.C Bt
Respondent No. 1 has completely violated the said

reguirement.

(v)  Operation Phase Conditions at Part - A [ll) fix) of E.C, Le.,
“Traffic congestion near the entry and exit
points from the roads adfoining the proposed
project site must be avoided. Parking should be
fully internalized and no public space should be
utilized. Width of the internal road should be 7

mtrs. and 9 mtrs. in the project area.”

It is observed from the sanctioned plan and present
construction, there are some internal roads with width

of & mirs, onfy, which is causing traffic congestions and

water logging as the roads are not constructed as

mandated by Respondent No, 2 SEIAA.
(i)  Operation Phase Conditions at Part - A {Il) ix) of E.C, Le.,

“4 report on the energy conservation
measures confirming to energy conservation
norms finalized by Bureau of Energy Efficiency
should be prepared incorporating detalls about
building materials and technology, R&U factors,
ete., and submit to SEIAA in three months.”




4!

That according to the KTl response recedped  from
Respondent No.2 SEINA the report pertaining to
aforesaid enengy conservilion measures eic. which
was to be submitied in three months is nol apailable.”
It is stated that the Respondent No.l has violated the
Environmental  Cleamnce (hereinafter referred 1o @3 ECY
conditions, [t is also stated thitt the EC was initially granted for five
years which expired on 21.01.2019 but in the meantime it was
extended for seven years upto 21.01 2021 but after 21.01.202] the
EC has not been extended nor has any application been filed by the
Respondent No.1 hefore SEIAA, Assam.
In respect of the grievances, the Applicants are stated to have
preferred two representations dated 06.07.2022, Annexure-N and
20,10.2022, Annexure-0, Lo the Original Application.
In our opinion, no useful purpose will be served by keeping the
matter pending since the representations of the Applicants is stated
to have remained undisposed by SEIAA, Assam,
In this view of the matter, we disposc of this Original Application
with the following directions: -

lii The Respondent No.2, SEIAA, Assam, shall consider and
decide the two represcntations of the Applicants dated
06.07.2022 and 20.10.2022, Annexures-N & O, to the
Original Application as also the grievances rased In
paragraph-9 and its sub-paragraphs of the Original
Apphication.

(il The SEIAA, Assam shall decide the aforesaid representations
by a reasoned and speaking order within a period of one
month, Needless to say, before taking any decision the

SEIAA, Assam shall also given opportumty of hearing and

6
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submission of written submissions, il any, to the Respondent

MNo.l,

7 With the aforesaid directions, the Original  Application

No.32/2023/EZ is disposed of,
8.  Interlocutory Applications, if any, stand disposed of accordingly.

q9, There shall be no order as to costs,

'B. Amit Sthalekar, JM

Prof. A. Senthil Vel, EM

March 24, 2023
Origenal Application No.32/2003/EZ
NN

.,
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ORIGINAL APPLICATION NO. 51 /2023/EZ
(Under Section 18(1) read with Section 14 and 15 of the
National Green Tribunal Act, 2010)

IN THE MATTER OF:

Dr. Ganesh Das & Others : Applicants

Vs,

M/s Arya Erectors India Pvt. Ltd., represented

by its Managing Director & Others : Respondents

INDEX
SL.No. Particulars | PageNo. |
I. | Synopsis .i o Jl
2. | List of Dates & Events J ) |
3. | Original Application 3-25 |
4. | Affidavit | 26 |
5. Vakalatnama 27-28 =
6. | ANNEXURE - A: Copy of E.C dtd. 21/01/2014 - - 29-33 ‘|I
& ANNEXURE - B: Copy of GMDA NOC dtd. 25/06/2013 | 34
8. | ANNEXURE - C: Copy of Photo of Water logging, etc. 35
9. | ANNEXURE - D: Copy of Bed Level Survey of project 36137 ]
ANNEXURE - E: Copy of Photo of Grey water mixed 38 _—]
% M Copy of RTI application dtd. 11/12/2020 39 -42 :

4-"_";||'
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™ 12. |ANNEXURE -~ G (colly.): Copy of RTI reply did.| 43-44 |
98/12/2020 and 13/05/2020 II
13. | ANNEXURE - H: Copy of approved Site Plan 45 i
" 14, | ANNEXURE - I: Copy of approved Landscape Plan 46 i
15. | ANNEXURE -J: Copy of approved Traffic Plan 47
16. | ANNEXURE - K: Copy of O.M dtd. 12/04/2016 48
17. | ANNEXURE - L: Copy of REAT order dtd. 13/06/2022 49 - 53
15. | ANNEXURE - M: Copy of GMDA order dtd. 03/11/2021 I_ 54
19. | ANNE ? - N: Copy of complaint to SEIAA 06/07/2022 55 -60
20. | ANNEXURE - O: Copy of complaint to SEIAA 20/10/2022 61 — 66
21. | ANNEXURE-P:Copy of Occupancy Certificate 06/05/2022 67
22. | ANNEXURE -Q: Copy of NOC dtd. 05/05/2018 68
23. | ANNEXURE - R: Copy of Planning Permit dtd. 31/03/2018 | 69 — 72
34, | ANNEXURE - §: Copy of Authorization dated 28/02/2023 3 |
25. | ANNEXURE - T: Copy of Authorization dated 03/03/2023 74

DATE: 13 March 2023

PLACE: Guwahati

%M %ﬂ-

DRAWN & FILED BY:

Vikram Rajkhowa

Advocate for the Original Applicants
__..--—‘—____'_""_“ T
H.No.13, Bhubon Road (Entry H.C Road),
Uzan Bazar, Guwahati — 7810091, ASSAM

vikram.rajkhowa@umail.com
(+91) 9954348258
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SYNOFESIS

That the applicant is raising serious
more particularly violations
granted to M/s Arya Ere
Living at Abhaypur, North Guwahati
4,10,169.57 square feet).

The Expert Appraisal Com
India, recommended for

project. Accordingly, State Environmental Impacl

accorded necessary Environmental Clearance on

the EIA, 2006, subject to strict compl

The Applicants
the infrastructure, facilities,
project propone
subsequently various problems starte
as the project proponent violated and

stipulated in the Environmental Clea

including non-provision of 3 meters peripheral G
drainage, non-separation of grey and black water, no

no proper storm water
proper contour survey and work, etc

reports and continuing construction

and non-compliance of Environm

mittee, Ministry of Environment &

the grant of Environmental

and substantial question of environment,

ental Clearance

ctors India Pyvt. Ltd. for the construction of Arya Smart

. Assam on a plot of 38,106 sg.m. (around

Forest, Govt. of
Clearance for aforesaid
Assessment Authority, Assam
21/01/2014 as per provisions of

iance of the terms and conditions.

came to learn about the Arya Smart Living project and based on
amenities, etc., which was 10 be provided by the

nt, the Applicants purchased villa/flat in the said project. But

d to crop in the Arya Smart Living project
did not comply with the various conditions
rance dated 21/01/2014 among other laws,

reen Belt around the project site,

, including non-submission of compliance

without a valid Environmental Clearance

after its expiry. The said violations and non-compliance have resulted in 2

situation whereby the concerned

litan Development Authority

authorities, more particularly Guwahati

s not issuing occupancy certificates. Under

stances, the Applicant are preferring the present application seeking

-
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LIST OF DATE & EVENTS

'DATE

EVENTS

C—

12/10/2012

Approved Site Plan

~ -do-

Approved Landscape Plan

L__L_L .

-do -

Approved Traffic Plan

25/06/2013

NOC of GMDA

21/01/2014

Environmental Clearance by SEIAA

|

1

12/04/2016

Office Memorandum of MoEF

31/03/2018

Planning Permit of GMDA

05/05/2018

NOC of Rudreswar Gaon Panchayat

13/05/2020

RTI reply of SEIAA

il o

11/12/2020

RTI application

28/12/2020

RTI reply SEIAA

- "Q{’ o A

03/11/2021

GMDA Order

05/06/2022

Occupancy Certifcate of North Guwahati Municipal Board

06/07/2022

Complaint to SEIAA

20/10/2022

Complaint to SEIAA

22/10/2022.

Bed Level Survey

RN S S (N
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MEMORANDUM OF APPLICATION
(Under Section 18(1) read with Section 14 and 15 of the

M

,&w?;&

National Green Tribunal Act, 2010)

ORIGINAL APPLICATION NO. OF 2023/EZ

IN THE MATTER OF:

1.  Dr. Ganesh Das
Son of Sri. Dijendra Ch. Das
Resident of Tribeni Apartment
Flat No. 5A, 5% Floor, Madhabdevpur
Rehabari, Guwahati 781008, Assam

Email: ganeshdaﬂn‘i%@zahm.com

2. Dr. Mrinmoy Borkataki
Son of Dr. Munindra Borkataki
Resident of D-49, Arya Smart Living
Abhaypur, North Guwahati 781031, Assam

Email: dr.mrinmoyborkatakifgmail.com

’Jé—ﬁ *’}—‘-A T v

3. Sri. Brojen Dutta

Son of Late Jiban Ch. Dutia
T
ﬁ-
# / Pinky Saruzh \ X

Resident of D-22, Arya Smart Living
Abhaypur, North Guwahati 781031, Assam

Email: brojendutta07@gmail.com




Sel. Sanjay Baruah

Son of Late Prutul Kumar Baruah
Resident of D-41, Arya Smart Living
Abhaypur, North Guwahati 781031, Assam

Email: sanjaybar@gmail.com

Sri. Padum Deori
Son of Sri, British Deori
Resident of Nijarapar, P.O Jagiroad
District — Morigaon, Assam
Email: padumd(@gmail.com
Applicants

Versus

M/s Arya Erectors India Pvt. Ltd.
Represented by its Managing Director
503, K.P Enclave, Sohagpur, Rehabari
Guwahati 781008, District — Kamrup (M)
Assam

Email: aryaerectorsindia(@gmail.com

State Environmental Impact Assessment Authority (SEIAA)
Represented by its Member Secretary

Bamunimaidam, Guwahati 781021

District - Kamrup (Metro), Assam

Email: ikalita.acs@assam.gov.in

L

by Oy
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3, Ministry of Environment, Forest and Climate Change

Government of India
Represented by its Secretary
India Paryavaran Bhawan, Jorbagh, New Delhi 11 0003

Email: secy-moefi@nic.in

4.  Guwahati Metropolitan Development Authority
Represented by its Chief Executive Officer (CEO)
Statefed Building, Bhangagarh, Guwahati 781005

Assam

Email: cgngmdﬂghx{wgmgjl.com

5. North Guwahati Municipal Board

Represented by its Chairman
North Guwahati, Guwahati 781030, Assam

Bnail Wﬂbmew.m

=y

6.  Rudreswar Gaon Panchayat
Represented by its President
Rudreswar, North Guwahati 781030

Dist. — Kamrup, Assam

lep e ';-1' n

Ewail: W+?@W AT
7. Pollution Control Board, Assam
Represented by its Member Secretary

Bamunimaidam, Guwahati 781021, Assam.

Email: mgmbemﬁgﬂg;x@pchassmn.urg

Respondents
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The address of the Applicants is given above for the service of notices of

this application.

The addresscs of the Respondents are given above for the service of notices

of this application.

TFULL W i

That the present applicants seek to raise serious and substantial question

relating to the environment before the Hon'ble National Green Tribunal,

violations and non-compliance of the

more particularly in regard 1o
the

provisions of the Environmental Clearance by Respondent No. 1 for
construction of Arya Smart Living at Abhaypur, North Guwahati, Assam,

among other violations.

That the applicants before your Lordships are all purchasers/ owners of
House (Villa/Flat) at the aforementioned Arya Smart Living at Abhaypur,
North Guwahati, Assam, constructed by Respondent No. 1. It is further
stated by the Applicants that Applicant No. 1 is a Doctor (Surgical
Oncologist), Applicant No. 2 is a Doctor (Cardiologist), Applicant No. 3 is

a Civil Engineer, Applicant No. 4 is a Civil Engineer and Applicant No. 5 is
a Mechanical Engineer.

That the Applicants are all aggrieved by the violations/ non-compliance of
the provisions of the Environmental Clearance granted for the construction

398
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3. That it is also one of the fundamental duties of every citizen under Article
51-A(g) of the Constitution of Indin, to protect and improve the natural
environment and it is the state's obligation under Article 48-A of the
Constitution of India to protect the environment and therefore, the applicants

are entitled to invoke the jurisdiction of this Hon'ble National Green

Tribunal by way of the present application.

IN B H

4. That Respondent No. 1 vide application No. Nil dated 26/06/2012 and
subsequent letters applied for prior Environmental Clearance (hereinafter
referred to as “E.C") under the Environmental Impact Assessment
Notification, 2006 (hereinafter referred to as “EIA, 2006”) a for the
construction of Arya Smart Living at Abhaypur, North Guwahati, Assam on

/— plot of 38,106 sq.m. (i.e., 4,10,169.57 square feet approx.), with the
Y

wing components:

k
% Ex o ]construﬂﬁun built-up area for the project 62,133.036 sq.m. |
:,'3‘;,;,? “11+9 4 Poflium area 2886 sq.m.
\Rr, m '_r":r- :" s
XQL M} Paved area 12,989.4 sq.m.
Building footprint arca 12,709.6 sq.m.
Basement area 5,791.636 sq.m.
Green belt area 7,485.96 sq.m.
The complex will have
e Villas-Type A 08 units
+ Villas-Type B 08 units
¢ Villas - Type C 108 units |
e Apartment 156 units |
| 6

,.a‘e!o b Al o
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— Q-
 Shops 4 O
» Retail outlet
Total water requirement of the ﬁgj_ect (estimate) I'l 286.63 KLD
Capacity of STP o [ 230KLD
Treated water will beused o 194 KLD
For flushing T 9IKLD
Total solid waste generation for the project 1.13TPD
Power requirement 2385.17 KW ||
Total car parking proposed 516 nos. 1
Total cost of the project Rs.72.2 crores B
There will be no discharge of waste water o
5. That Arya Smart Living real estate project of Respondent No. 1 falls under
jurisdiction of three different authorities as follows:
* 1
. | Project under | Dag, Patta, Village NOC Area ||
9 Dag No. 884, 885, 889, 14 Bigha O |
~// | Guwahati 890 & Patia No. 198 at Katha 4 K
/ l Metropolitan [ Abhaypur Issued on Lecha "?
Development | Dag No. 884, 885, 889, 25.06.2013 [5 Bigha 0 i
Authority 890 & Patta No, 198 at Kahs 0| S
Abhaypur Lecha \
2 Rudreswar Dag No. 885, 880, 890 | Issued on 4 Bigha 4
Gaon & Patta No. 198 at 05.052018 |Katha 11
Panchayat Abhaypur Lecha
1 |North Dag No. 764, Patta No. Issued on |2 Bigha =
Guwahati 271 at North Guwahati | 18.12.2013 j ::
Municipal town J :
| Board ]I _J
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6. That the Expert Appraisal Commitiee, Ministry of Environment & Forest,
3, recommended for the grant of E.C for

the above mentioned project, Accordingly, Respondent No. 2 SEIAA,
Assam accorded necessary E.C for the said project on 2 1/01/2014 bearing
EC No. SEIAA.07/2013/10 as per provisions of the EIA, 2006, subject to

strict compliance of the terms and conditions.

Govt. of India, i.e., Respondent No.

Copy of the aforesaid Environmental

(Clearance dated 21/01/2014 is annexed

herewith as ANNEXURE —A

4 Guwahati Metropolitan Development Authority

7. That Respondent No.
sGMDA™) vide letter No.

(hereinafter referred to  as

GMDA/BP/2214/261120122/156  dated 25t June, 2013 issued ‘No-

Objection Certificate’ under Sec.25 of the GMDA Act, 1985 for construction

of an RCC Building to Respondent No. 1. In the said letter the floor area as

well as the setbacks was clearly mentioned and it was also stated that -

“(3) Clearance of MoEF has to be furnished before starting
construction and conditions laid down therein are to be strictly complied

T

Copy of the aforesaid GMDA NOC letter
dated 25/06/2013 is annexed as

ANNEXURE - B

| 8 .
N & y
TR

“S55¢ That thereafter the Applicants came to leam about the Arya Smart Living

project and based on the infrastructure, facilities, amenities, etc., which was
to be provided by Respondent No. 1, the Applicants got interested in the said
project and accordingly purchased a house (villa/flat) as follows:

20
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Applicant No. | Applicant Name Villa/Flat No, | Agreement Date f
1 Dr. Ganesh Das A6 27/0872018 |
2 Dr. Mrinmoy Borkataki D-49 17/03/2018
3 SriBrojenDuta | D-22 | 10 Jog/2.01 6
4 Sri. Sanjay Baruah D4l R618
5 Sri. Padum Deori D -84 09/02/2016

Applicants crave leave to submit Deed of Agreements between Applicants

and Respondent No.1 as when the same is required by this Hon'ble Court

9. That the Applicants beg to state that the problems in the Arya Smart Living
project started to crop up for the Buyers/ Residents as Respondent No. 1
violated and/or did not comply with various conditions stipulated in the E.C

dated 21/01/2014 as given below among others:
Specific Conditions at Part — A (I) (i) of E.C, i.¢.,

“The storm water drainage shall be worked out after

analysing the contour levels of the site and the surrounding area

 Daie- é.,{:} / and the capacity of storm water drainage. .
L S
rs‘_.f:f
That Respondent No. 1 has constructed low-rise houses/apartment
numbering around 123 units under Phase - 1 and around 30 units
under Phase — 2 at Arya Smart Living project at North Guwahati. But

whenever there is slight rain fall, the entire open area get submerged

'/-u
=
[ =
—
11 =
-

under water resulting in flood like situation and water remain stagnant

for many days.

The primary reasons for water logging at Arya Smart Living project

is due to -

21
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orm Water Drainage, as mandated to be

(a) absence of any St
levels of the site and the

constructed after analysing the contour

gurrounding area;

(b) the capacity of Storm Water Drainage is not in compliance of

E.C provisions;

(c) bed level of road inside the project/campus is lower than the

bed level of outside PWD road.

Copy of phutugruphs showing water
logging and flooding and bed level survey
of Arya Smart Living 18 annexed as

ANNEXURE -C and D respectively.

(it) Specific Conditions at Part —A (I) (xviii) of EC,ie.,

uSeparation of grey and black water should be done by the --j'_'
use of dual plumbing line for separation of grey and black water” ;'
C.'-_-
That at present the grey water is directly connected to the open drains Qf

which in tum is causing unhygienic environment inside the premises.
Moreover, the grey water mixed with rainwater spreads over the entire

open areas whenever there is rain and waterlogging

Copy of photographs showing grey water

mixed with rain water at Arya Smart
Living is annexed as ANNEXURE - E

22
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Operation Phase Conditions at Part =A (1) (i) of E.C, i€,

«The installation of the Sewage Treatment Plant (STP)

should be certified by an independent expert and a report in this

regard should pe submitted 10 the SEIAA before the project is

commissioned for operation. Treated effluent emanating from STP

shall be rﬂ.‘ydﬂb‘reu!ed fo the maxinum extent possible. Treatment

of 100% grey water by decentralised (reatment should be done. Zero

discharge criteria should be met as agreed.”

That the Applicants submitted RTI application with Respondent No.

7 SEIAA dated 11/12/2020, including others, wherein various

information was sought pertaining o0 the project, like:
(a)  validity of EC dated 21/01/2014

(b) report regarding installation of Sewage Treatment Plant (STP)
certified by an independent expert;

(c) report regarding Rain Water Harvesting;

(d) report confirming internal road width of 7 m and 9 m inside the

project area,

(e) six monthly compliance report of EC conditions, among others

Copy of aforesaid RTI applications are

2N \ annexed as ANNEXURE — F

23
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Thereafter the Applicants received RTI reply dated 28/12/2020 and
13/05/2022 from Respondent No. 2 SEIAA informing the Applicants
that the Respondent No. 1 has not applied for extension of the E.C
dated 21/01/2014 which was valid up to 21/01/2019 and in regard, to

other information sought the same is not available in the office

records.

Copy of aforesaid RTI reply dated
28/12/2020 and 13/05/2022 are annexed

as ANNEXURE — colly.

(iv) Operation Phase Conditions at Part — Al (v) of BC,ie,

“The peripheral green belt of 3 mirs. width shall be

developed all around the plot area and density preferably with local

species along the periphery of the plotshall be raised so as to provide H}

protection against particulam and noise.” r‘;
{

The Applicants beg to state that 3 mirs, peripheral green belt is not wqd_,

maintained all around the plot area and even there is no visible \
provision for maintaining the peripheral green belt as structures like,
drains, sheds, pathways, etc., are being constructed instead of the
green belt. Be it stated that the total green belt area is to be around

7,485.96 sq.m. according to the E.C but Respondent No. 1 has

completely violated the said requirement.

Copy of approved Site Plan and

Landscape Plan is annexed  as

ANNEXURE — H and 1 respectively.

24
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(v) Operation Phase Conditions at Part - A () (ix) of E.C, i.e.,

“Traffic congestion near the entry and exit points from the

adjoining the propesed project site must be avoided. Parking
e utilized,

roads

should be fully internalized and no public space should b

Width of the internal road should be 7 mtrs. and 9 mirs. in the

project area.”
It is observed from the sanctioned plan and present construction, there

are some internal roads with width of 6 mtrs. only, which is causing

traffic congestions and water logging as the roads are not constructed

annexed as ANNEXURE — J

AT e A
R .~ "=""_{vi) Operation Phase Conditions at Part - A (IT) (x) of E.C, i.e.,

("l" % .""""’AL‘J"),.“_

“A report on the energy conservation measures confirming
to energy conservation norms finalized by Bureau of Energy
Efficiency should be prepared incorporating details about building
materials and technology, R&U factors, etc., and submit to SEIAA

in three months.”
That according to the RTI response received from Respondent No. 2

SEIAA the report pertaining to aforesaid energy conservation

measures etc. which was to be submitted in three months is not

25
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available.

10. That Respondent No. 1 received Environmental Clearance on 21/01/2014

with validity for a period of 5 years, ie. tll 21/01/2019. Thereafter

Respondent No. 3 MoEF&CC vide OM dated 12/04/2016 extended the

validity of E.C of the proj

date of publicnﬁon of Notification i.e.,
e E.C dated 21/01/2014 of Respondent No. | got

12021.

ects which had not completed five (5) years on the
20/05/2015 to seven (7) years.

Accordingly th
automatically extended to 7 years, i.e., up to 21/01

espondent No. 1 is yet to be

However the project construction of R
for the extension of E.C

completed and therefore they were required to apply

dated 21/01/2014 upon its expiry on 21/01/2021, but as highlighted by RTI
13/05/2022

of Respondent No. 2 SEIAA dated 28/12/2020 and

reply
| has not applied for

annexed as Annexure - G (colly.) the Respondent No.
extension of EC dated 2 1/01/2014 till date, thereby operating without a valid

A copy of OM dated 12/04/2016 is herewith
annexed as ANNEXURE — K.

6(5 .i.,-,__\},.‘-'rl_ o

‘5‘& Ay
Q“":‘; vilae ““ L.'" 4
LT That according to BIA Notificaion, 2006 it is stated at para. 9 in regard to

the Validity of Environmental Clearance as follows -

«,..period of validity may be extended by the regulatory
authority concerned by a maximum period of five years provided an
application is made fo the regulatory authority concerned by a maximum
period of five years provided any application is made to the regulatory
authority by the applicant within the validity period, together with an

26
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S5 12" That the applicant begs to state that it is reflected in an Order dated

408

-1~

updated Form 1, and Supplementary Form 1A, for Construction projects
or activities (item 8 of the Schedule).”

Be it stated that an order dated 13.06.2022 passed by the Real Estate
Regulatory Authority, Assam (hereinafter referred to as "REAT, Assam™)
wherein Respondent No. 1 is a party, has observed that the promoter
(Respondent No. 1) will submit application in prescribed form regarding
extension of project completion period. Furthermore, it is reflected in the
aforesaid order dated 13/06/2022 that the representative of Respondent No.
4 GMDA stated that no occupancy certificate has been issued to the
promoter due to deviations in the approved plan. It is clear from the aforesaid
observations that the project proponent have not yet completed the project
and construction is still continuing without a valid E.C after its expiry on
21/01/2021 in violation of EIA Notification, 2006 among other laws.
Therefore this is a fit case for the interference of this Hon’ble Court and to
direct the initiation of action against Respondent No, | under section 15 read
ith section 19 of The Environment (Protection) Act, 1986.

A copy of REAT, Assam dated 13.06.2022 is
herewith annexed as ANNEXURE — L

&

03/11/2021 passed by Respondent No. 4 GMDA that certain directions were
issued to Respondent No. 1 for further consideration of 0.C, i.e., Occupancy
Certificate, out of which two directions are particularly important to the

instant case, which is as follows:

S1.No. 3 The flat owners who have occupied the building without

obtaining Occupancy Certificate from this Authority are

27
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directed to vacate the premise, until all the deviations are

regularized and Occupancy Certificate is issued.

SI.No. § Registration particulars of RERA and periodic compliance
report submitted to MoEF against Environmental Clearance
are to be furnished.

That the Applicants beg to state that two aspects are especially clear from
the aforementioned directions that Respondent No. 1 has not submitted
periodic compliance report and without submitting the same the concerned
authorities, more particularly Respondent No. 4 GMDA are not issuing
Occupancy Certificates. Be it stated that the non-compliance and violations
by the Respondent No. | has put the Applicants among other residents in a
precarious situation wherein their hard earned money and dream to own a
home is on the doldrums for no fault of theirs. Therefore this is a fit case for
— the interference of this Hon'ble Court,

A copy of Respondent No. 4 GMDA Order
dated 03.11.2021 is herewith annexed as
ANN RE —

"€f’ S i e

\T W E 1; .-"'
E:l‘j" That it is stated in Clause 10 of the EIA Notification, 2006 at Sub-clause (ii)
and (iii) as follows:

“(i1) It shall be mandatory for the project management to submit half-
yearly compliance reports in respect of the stipulated prior
environmental clearance terms and conditions in hard and soft

copies to the regulatory authority concerned, on 1* June and 1*
December of each calendar year.

28
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(iil)  All such compliance reports submitted by the project management
shall be public documents. Copies of the same shall be given to any
person on application to the concerned regulatory authority. The
latest such compliance report shall be displayed on the web site of
the concerned regulatory authority.”

Be it stated that the Applicants have submitted RTI applications seeking
copies of various Compliance Reports as mandated by EIA Notification,
2006 from Respondent No. 2 SEIAA but as highlighted earlier at
abovementioned paragraph 8(iii), Respondent No. 2 could not provide any
Compliance Reports pertaining to the instant project and stated that no such
records are available with them. Thereafter the Applicants filed complaints
with Respondent No. 2 SEIAA highlighting the said aspect as well as
number of violations and non-compliance of EC provisions but Respondent

No. 2 did not take any action against the erring project proponent, i.e.,
Respondent No. 1 till date.

Copies of complaints to Respondent No. 2
SEIAA dated 06.07.2022 and 20.10.2022 is
annexed as ANNEXURE — N & O respectively.

= -14° That Respondent No, 5 North Guwahati Municipal Board has issued

occupancy certificate for around 33 units constructed within the plot area of
38,106 square meter vide NGMB/BP(OC)/2022-2023/2513 dated
06/05/2022 for which construction permission NOC was issued by
Respondent No, 6 Rudreswar Gaon Panchayat vide RGP/791/NOC/2004-

05/17/81 dated 05/05/2018 and planning permit was issued by GMDA vide
931/0771/17-18/83 dated 31/03/2018.

29
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It is clearly mentioned in the NOC issued by Respondent No. 6 Rudreswar
Gaon Panchayat that -

1. This NOC is subject to strict adherence to plan, approved drawing,
estimate and permissible/required limit of GMDA, following all rules,
regulations, clauses and bye-laws made by the Government of Assam and

other concerned authorities from time to time in this regards.

2. Any alteration/addition/subtraction of the approved drawing and non-
compliance of permissible/required limit of GMDA mentioned in
planning permit No. 931/0771/17-18/83 dated 31/03/2018 will construe
this NOC as cancelled. However, the Respondent No 6 has issued the
occupancy certificate for around 33 units without conforming to the
conditions as mentioned in E.C dated 21/01/2014 issued earlier by
Respondent No. 2 for construction in total land area of 38,106 square

meter, more particularly without providing 3 mtr. Green Belt around the
project site, Rain Water Harvesting, etc.

Copy of Occupancy Certificate dated
06/05/2022, NOC dated 05/05/2018 and

Planning Permit dated 31/03/2018 is annexed as \')'
ANNEXURE-P,Q &R

e Ll 2y

15. Therefore the Applicants are filing the instant application under the facts and
circumstances as mentioned above and upon the grounds here under
Furthermore the applicants No. 2 to 5 has authorized applicant No. 1 to file

the instant application and do all such acts and deeds in this regard,

Copy of authorization dated 28/02/2023 and
03/03/2023 is annexed as ANNEXURE-S & T

30
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GROUNDS

That the applicant is filing the present Application on the following, among

other grounds which the applicants may take at the time of hearing of the
matter:

A. BECAUSE Respondent No, 1 has violated and/or not complied with

the terms and conditions of the E.C dated 21.01.2014 as per provisions
of the EIA Notification, 2006.

B. BECAUSE Respondent No. 1 has violated and/or not complied with
Specific Conditions at Part — A () (i) of E.C dated 21.01.2014 and have
not properly analysed the contour levels of the site and the surrounding

area and the capacity of storm water drainage leading to water logging
and flooding.

BECAUSE Respondent No. 1 has violated and/or not complied with
f‘.— Operation Phase Conditions at Part — A (II) (i) of E.C dated 21.01.2014
by failing to 100% treat the grey water through decentralized treatment

and failing to submit a report in regard to the installation of Sewage

I M e tay

?} 15_,1”“ 03 || Treatment Plant (STP) certified by an independent expert to SEIAA
0 o1t 23 and/or concerned authorities.
A AN e

D. BECAUSE Respondent No. 1 has violated and/or not complied with
Operation Phase Conditions at Part — A (II) (v) of E.C dated 21.01.2014
by failing to develop peripheral green belt of 3 mtrs. width all around
the plot area with local species totalling to around 7,485.96 sq.m.

(around 80,578.203 sq.ft.) to provide protection against particulates
and noise.

31
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E. BECAUSE Respondent No. | has violated and/or not complied with

Operation Phase Conditions at Part — A (1) (ix) of E.C dated
21.01.2014 by failing to keep the width of the internal road at 7 mtrs.

and 9 mitrs. in many places of the project area, leading to traffic
congestion and water logging.

BECAUSE Respondent No. 1 has violated and/or not complied with
Operation Phase Conditions at Part — A (II) (x) of E.C dated 21.01.2014
by failing to submit a report on the energy conservation measures
confirming to energy conservation norms finalized by Bureau of
Energy Efficiency incorporating details about building materials and
technology, R&U factors, etc., and submit to SEIAA in three months.

BECAUSE Respondent No. 1 has violated and/or not complied with
EIA Notification, 2006 by not extending the E.C dated 21/01/2014
which expired on 21/01/2021 by continuing construction of the project

without a valid extension of EC from SEIAA and/or concemed

= authorities.
I
# .'- ol

Pinky Baru~h
x Kan?mp {Ulm
Regd.Mo.» 42!
xplw Liei
G- 'h 23

‘BECAUSE Respondent No. 1 has violated and/or not complied with

] T%m directions of Respondent No. 4 GMDA by failing to submit periodic
/ g’ ompliance report and without submitting the same Respondent No. 4

= .J"{ o’ ;‘ GMDA will not issue Occupancy Certificates, and have directed that

the premises should be vacated for no fault of the Applicants and/or
resident buyers.

BECAUSE Respondent No. 1 has not submitted Compliance Reports

among other reports with Respondent No. 2 SEIAA and/or concerned
authorities as mandated by EIA Notification, 2006.

32
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J. BECAUSE Respondent No. 2 SEIAA has not acted upon the
complaints filed by the Applicants with the said authority highlighting
the number of violations and non-compliance of EC provisions by
Respondent No. | but Respondent No. 2 have not taken any step/action
against the erring project proponent till date.

K. BECAUSE Respondent No. 4 could not have granted Occupancy
Certificate to Respondent No. 1 without the compliance of E.C
conditions as required by law.

BECAUSE in the Hon’ble Apex Court judgments in TN Godavarman
Thirumulpad vs. Union of India & Ors., (2014) 4 SCC 61 and Lafarge
Umiam Mining Private Ltd. vs. Union of India, (2011) 7 SCC 338 that
power of the regulator under Section 3(3) of the Environment

(Protection) Act, 1986 is coupled with duty and there is a need for

ﬁ—— effective monitoring mechanism.
)

Pinky Baruzh MM\ BECAUSE the principle of Sustainable Development and the
Kamrup (M)
Regd. N0~ 4

e
&
2
:_
3
g
m
)
e
=
=8
2
3
2
=
g

“N. BECAUSE under Article 48-A of the Constitution of India it states that

the “State shall endeavour to protect and improve the environment and
to safeguard the forests and wild life of the country.”

LIMITATION
That the present application is being filed within the limitation period as it

is a continuing cause of action and hence within the period of limitation

under section 14 of the National Green Tribunal Act, 2010
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INTERIM PRAYER

That in view of the above facts and circumstances, it is most respectfully
submitted that the Applicants have a good prima facie case, and in

consideration of said facts and circumstances, this Hon’ble Tribunal in the
interim, may be pleased to -

(1)  direct Respondent No. I to stop all construction activities in the Arya

Smart Living project site wherein construction is going on without
a valid Environmental Clearance, and/or

(i) direct Respondent No. 1 to submit all Compliance Reports (till date)

with the concerned authorities, with a copy of the same provided to
the Applicants, and/or

-
<
?
(iii) direct the formation of a fact finding Committee and conduct ";'
—= inspection of the project site for violations and non-compliance of [
OT AR Vv . . e
N h Environmental Clearance dated 21/01/2014 and submit a report o G
Pi || before this Hon’ble Court, and/or \
. . ~;r'_ ::;;1
\2 a3 {s-‘/ RAYER
I:‘ ('Q‘ "-’( )
A /?ﬁ s Q f‘/‘
AIEN
\‘\}:-\h;_-. “_'E\ b j:: £

In view of the above said facts and circumstances it 1s therefore most

respectfully prayed by the Applicant that this Hon’ble Tribunal may be
pleased to -

(i)  direct Respondent No. 1 to comply with the Specific Conditions at
Part — A (I) (i) of E.C dated 21.01.2014 and take necessary steps to

analyze the contour levels of the site and the surrounding area and
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(i)

(iii)

(iv)

(v)

2K~

the capacity of storm water drainage and take necessary steps to

address the problem of water logging and flooding, and/or

direct Respondent No. 1 to take necessary steps 10 comply with the
Operation Phase Conditions at Part — A (I (i) of E.C dated
21.01.2014 and treat 100% of the grey water through decentralized
treatment and submit a report in regard to the installation of Sewage
Treatment Plant (STP) certified by an independent expert to SEIAA

or to concerned authorities, and/or

direct Respondent No. 1 to take necessary steps to comply with the
Operation Phase Conditions at Part — A (II) (v) of E.C dated
21.01.2014 by developing the peripheral green belt of 3 mtrs. width
all around the plot area with local species totalling to around

7,485.96 sq.m. (around 80,578.203 sq.ft.) to provide protection

against particulates and noise, and/or

direct Respondent No. 1 to take necessary steps to comply with the
Operation Phase Conditions at Part — A ([I) (ix) of E.C dated

21.01.2014 by keeping the width of the internal road at 7 mtrs. and 9
mtrs., and/or

direct Respondent No. | to take necessary steps to comply with the
Operation Phase Conditions at Part - A (II) (x) of E.C dated
21.01.2014 by submitting a report on the energy conservation
measures confirming to energy conservation norms finalized by
Bureau of Energy Efficiency incorporating details about building

materials and technology, R&U factors, etc., and submit to SEIAA
immediately, and/or
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(vi) direct Respondent No. | to comply with all the provisions of the
Environmental Clearance dated 21/01/2014, and/or

(vii) direct respondent No. 1 not to operate without a valid Environmental
Clearance, and/or

(viil) direct the respondent authorities to initiate action against Respondent
No. 1 under section 15, 16 and 19 of The Environment (Protection)
Act, 1986, among other laws, for violation and non-compliance of
E.C dated 21/01/2014 among other violations, and/or

(ix) To pass any other such order(s)/direction(s) as this Hon’ble Tribunal

seem fit and proper in the facts and circumstances of the present case.

DATE: 13 March 2023 PLACE: Guwahati

DRAWN & FILED BY:

Vikram Rajkhowa

Advocate for the Original Applicants

H.No.13, Bhubon Road, Uzan Bazar

Guwahati — 7810001, ASSAM
ikhow il.c

(+91) 9954348258
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH AT KOLKATA
0.A No. OF 2023/EZ
IN THE MATTER OF:
Sri. Ganesh Das & Others : Applicants
Vs,
M/s Arya Erectors India Pvt, Ltd., represented
by its Managing Director & Others : Respondents

AFFIDAVIT
I, Dr. Ganesh Das, son of Sti. Dijendra Ch. Das, aged around 51 years, resident of

Tribeni Apartment, Flat No, SA, Madhabdevpur, Rehabari, Guwahati 781008, in the
district of Kamrup (Metro), Assam, do hereby solemnly affirm and state as under:

1. That [ am the applicant in the present application, and as such | am fully
conversant with the facts and circumstances of the case, and I am also authorized
by the other applicants vide letter dated 28.02,2023 and 03.03.2023 annexed with

% the instant petition, hence I am competent to swear this affidavit on their behalf.

‘\O TA F?%

the accompanying application has been drafied by my counsel on my/our
g;iat:imns and I/'We have read and understood the contents of the same and

L o “I Dale- ﬂ'ﬂmlg material has been concealed therefrom.

/Q{ e,

e o
!‘ 1k -

R DEPONENT

2
Pinky Baruzh
Kamrep (M)

VERFIFICATION:

I, the above named, deponent do hereby verify that all the facts mentioned in the
affidavit are true to my knowledge and no part thereof is false and nothing material has

been concealed therefrom,
P
‘,}'IA-.‘
1cantified by Q ‘XI i
o
\,b \p -l. Q‘;:\ DEPDNENT
Adv !;' e WS -:} \cﬁ? SN dy aft C#lare Mg ths Jay.
Enrl. Na.l ' ﬂ“”?"" tigad AUE SHDN e
{ \. t l}-' i& SO Lo e iaran ar‘.d‘ hat
G e the daclarant s& ed parfagty to
L .l;‘fl_!r'\_'uﬁ\ s tmmel tha :
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VAKALATNAMA

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH AT KOLKATA

0.A No. OF 2023 EZ
INTHE MATTER OF:
Crd . Gramea D8 & OThan
: Applicants
Vs,
Mk Proupo. Crwclens Imdia R, L.

= A - : Respondents
Sepnesonled hﬂ&hﬂm&«ﬁm"w s

Know all men by these presents that  thc  above, named

do hereby nominate, constitute and appoint Sri. Vikram Rajkhowa and Sri. Debojit
Gogoi, _Advocates, as shall accept this Vakalatnama to be his/their true and lawful
Advocates 1o appear and act for him/them in the matter noted above and in connection
therewith and for that purpose to do all acts whatsoever in that connection including
depositing or drawing money, filing in or taking out papers, deeds of composition, «tc,,
for him/them and on his/their behalf and I'We agree Lo ratify and confirm all acts to be
dane by the said Advocates as mine/ours for all intents and purposes. In case of non-
payment of the stipulated fee in full, no Advocate will be bound to appear and act on
my/our behalf. In witness whereot 1/we hereunto set my hand on this 2%  day of January

2023, W_J«Nﬁ, ,-?‘ E s

Received from the executants mr
ﬁ yiisfethand accepted as [/'We
VA

M for the other side. SONTRY RarunH

Dﬂ\_ Q Eneh Do vt]
5o
Dy
..\&?‘&'? enT Of(,f Signature of Executant/s
K:_L‘E;,b agr (1“@5 | Vikrom: W o
Advacate Advocare
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YAKALATNAMA

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH AT KOLKATA

O.A No, OF 202VEZ
INTHE MATTER OF:
Dr. Ganesh Das & Others ; Applicants
Vs,
M/s Aryva Erectors India Pyl Lid., represented - Respondents

by its Managing Director & Others

Know  all men by these presents that  the  ubove,  named

_Ladorm Legns

-

— ———

do hereby nominate, constitute and appoint Sri. Vikram Rajkbowa and Sri. Debojit
Gogoi, Advocates, as shall accept this Vakaluinama lo be hisftheir trve and lawful

Advocates to appear and uct for him/them in the maller noted above and in connection
therewith and for that purpose to do all acts whatsoever in that connection including
depositing or drawing money, filing in or taking out papers, deeds of composition, etc_, for
him/them and on his/their behalf and 'We agree to ratify and confirm all a¢ts to be dane
by the said Advocates as mine/ours for all intents and purposes. In case of non-payment of
the stipulated fec in full, no Advocate will be bound to appear and act on my/our behalf. Tn
witness whereof U'we hereunto set my hand on this 324 day of Manch. 2023,

'—‘-6?1’" tomen fY 07

and accepled as 'We
icf for the other side.

ANV $mwﬂ der

N & Signature of Executant/s

A baboyk (93

Advocare Advocate
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F. No. SEIAA.07/2013110
- Government of Assam
Stute Environment lmpact Assessment Aathorily (SEIAA)
Hamunlmaldam, Guwahat! - TRID2I

Dated 21* Jaauary, 20014

o,
Mi/s arys Ercctors Indla Pyt Ld, :
503, K.V, Enclave, Sehagpur, i
Rehabari, Guwahat - 781008, A Y )
Suliject: Enviconmentsl Clearance for constracibon of Arya Smart LIViog ol Al pur, 4
North Guwahat), Assam by MUs Arya Erectors Indin Pvi. Ltd. - Reg. 4
~. S

This has reference to your applicaton No. Nul did 26'%/2012 end subdtueut leness sy
priot Envitoamental Clearance for the procedure (o the lights of provisions under the ETA Naification,
3006 and subsequent smendments on the basis of the mhadatory documents enclosed with the spplicatlon
vid., Form 1, Farm 1A and the sdditional clarifications fumisbed in response 1o the observaions of the
Expert Appraisal Committee constituted by the competent authority in is mesticg held on 198h
Scpraeber, 2012 end subsequently, recommend the proposal by SEAC on 17/%/ 2013 for wus of
Ervarermaatal Cleavance for the progsct.

2 - I us inieralie, neted that the project invalves the coustruchon of Anys Seian Livey at
artsyzar, North Guoabati oo u plot area of 38,106 sq. m, The wtal corrmycdon buill up as5e proposd
for the presect is 62,133,036 sq. m. The Podium areu TRR6 sq.m. The pared ares is 129894 »q.5. The
building foot print grea is 12709.6 sqm. The besement area 5791.636 s3.m. The Green bsh arce is
745496 sem. The complox will have Villas- Type A 08 unis, Type B 08 units, Typs € |0% unirs.

7. Apuament units 156, Skops ¢ and Revsl outles 4. The wial water requirement of the proj2ct s estimazed
10 be shout 286,63 KLD. The capacity of STP 1s 230 KLD. The trectad water will be used 19+ LD 26d
— far Flushing 91 KLD There will be no dischaiged ol waste watzr Total seild waste generstion for e
project will be 113 Tones par doy. The poser requitemest is 2385.17 KW. Toial car paking prvpuzed 316

no¢, The w2zl cost of the project 3 Rs. 72.2 Cores. :

3. The Expan Appraisal Committee, Migisry of Environment & Forest, Govt of [u2is afier
due considerstion of the relevant documents submitted by the project propomend sme =2fiional
¢larficetions femished ip respanse to its observations, have recommeaded for the graat of Environmental
Clsziance for the project mentioned above. Accordimgly, SEIAA, Assim heieby sccoro peces-ary
Environments! Cléeronce for tae ahove project &3 por the pruvisions of EEvirenmetts! [oapsoh Asstsadicnl
Motficaton, 2006 and s sebicguent amerdments, subjedt W smict cxnptiasce of the tevms and
condifivns s follews:-

PAKT - A. SPECIFIC CON DITIGNS
1 Constroction Phase

i The storm water dracnsge shsll be woiked via afier enalyzing the coniour lewels of the aite and e
by anding erca and the capasity of storm water didiflage

(i)  Provision skell be made fpr the housing of vonsmmuconn 1ldmr wisthin the 22 with o0 avioiaag

wfraomectugre ond fecilivies such us fuel for cookug, wilsts , mobil LD watsr, ohotcal

hoalth cere, crdehe, sae The housing may be-neabe Ferm of toomg; ﬂ# faved amtof the

tetmpieion of the project.

(iii) A First Ald Raom shall be provided in the projegt
projel

Lo
U.F:lpﬂ.'_‘.'f; Secrelary
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- :{iv}l All the topsonl excavated during construction activities shouid be fared far wse in honticulture:
lezdscape develupment withip the project site,

v Disposel of muck during constructign phnse should not creste iy adveise effect on the
otlgRbouring Sommunitics and be disposed taking the necessary precaations for geneal safety and health
sspects of people, only in upproved sites wih the approval of competent authority,

(vt)  Soil a9d grovnd water samples shall be testad 1o ascertnin th

3t there is no threst 1o ground + ater
Guality by leaching ol heavy metals and oiber toxic contaminants,

(i) Construction apotls, including bituminoys matenal and other hazgrdous mareria 8, musl 5ol be

wlloved to contuminate Watleriourses and the dump sites for such matziial must be secured @ ha they
sticuld not leach into the ground water.

(Vi) Amy hazardous waste generated during construction phase, should be disposad off as per opplicable
rules and norme.

fels a0d coacrete mixmure 1o be used during construction phase should be lov
saipbur diesel type aad should conform 1o Enviroament {Protection) Rules prescribed fo- air ard moise

() The diesel required for apcrating DG sets kall be stored in undugrouad taks scd if required,
clearznee from Chief Coutroller of Explosives shall be teken,

(x1)  Fly ash should be used as buildi mln'illin!hemmmﬁﬂnupulheprm‘ishmsdfﬂrﬁ.uh
Notification of September, 1999 uad amepded as on 27th August, 2003 subject 1o availability of the same.

(x)  Resdy mixed concrets must be use in building construction,

(xibl)  Vihicles hired for bringing construction marsinl 10 the site should be in Bood cosdition azd shoyld
82v¢ a palludon check cervificare and should conform 1o applicable nir and noise emi ion srandards and
gheuld be operated oaly during neo-peak hoyrs.

(v} Ambienl poise fevel should conform o refidential siznderds Soth during dzy and night,
Incremental pollution loads on

the ambient @ 36d aoise quality should be closely moaitored during
consmuction phaze. Adegualc measurag should be made o reduce ambi

=t 2t and noise |evel during
Coustuenon phose, 50 a5 te conform to the stipulaced stacdards by CPCH.

Axv)  Stoem water coswol and s Te-use a5 per COWE and BIS standards for various epplications be
maistiined, T

(xa)  Water demard during o

LTUCtion sbould be redysed by
sad oiher best practices refarred

(xvii) Permission for grovnd waier use shall be obisined fram the competent Authority prior 10
constuction/aperation of the project.

i) Separstion of grey w0d black water shotld be done by the use of duat plunbing line for separation
of grey and black water, -

(xix) Fixnzes for showers, wilet flushing and drinking should be of low flow either by wie of scrarors or

Pressure reducing devices or sensor based control,

(o) Use of glass mzy be reduced by upto 40% 1o reduce the electriciry Cousumption and lo
conditioning, If necessary, use high quality low E value glass.

(i) Roof should mewt Prescripiive requiremeny as P Energy Couservatian Building
tpplﬂpliﬂ!-:.uurum:qlian miateril w fulf|) mquiremm;r.

-' Kamrop {8}
: - . , Comservatice. pORLREGA.NO.-12514):

(i) Oprque wall should meet Prescnplive requirement as per Boergy Covservativ ] g TRy Da
which is proposed 1o be mendaiory for all sir-conditionsd fpeees while it is aspirarion L
canditinoed spaces by use of a

eafrs 54 3 -~
ppropriete thermal insulutiop matenal to fulEl requirement let_E Q%
: "'1‘:!1.. = ORI —

Mdletetids Secretary el i
SEIAL Angam o

—
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(xxiii) Toe agpioval of the comperent sutlionity shall be obrined for structu=! safery of the bisitding due
s earthqueke, adoquacy of fire fighting equipments, e1c. & per Nationd] Building Cols including
pTOTECTION M Adunes from lightening et

i) Regular supecvision of the above usd oiliar measures for mositoring sbauld be in place e!l theovigh
the wonstriction phase, s 4s to Wvaid disturbante 10 the garroundings.

(axv) Under the |.>mws'.ms of Environment (Protection) Act, 1986, legal action shali be initiuiad agsinst

the project proponent if il 18 found that construction of the prujcut Lins been started withall obtaiming
environmewsal clearance.

1i.  Operation Phise

o) The instzllzrion of tie Sewage Trentuicnt Plent (STP) sbould bo certified by aa indepeudzal &xperl

“and s repon in this regard should be submitted o the SEIAA hefore the project 18 mm.;a':-:m:r:._fu:
peraian, Treasd efffict emenaneg from STP shall be recyslzd reused w the rjpumum exscal posable
Treommant of 100% grey water by decentralized Westment chould be dane. Zero dischaige oriterid shoud
be mi as ageeds

(i) The solid waste generated should be propecly collected and ﬂp‘ﬁﬁ:#dl Wet garbazge :J'fzuld be
composted ond dry! inent solid waste should be disposed off w0 the approved sites for lend Alling after
recovening recyclable material, :

(iii) Diesel power generating sels proposed as source of power dunng aperation phase sbould be of
eaclosed ype aad conform to rules mude under the Eaviroament (Protection) Act, 1986, The beight of
stack of DG seis should be euual 1o the height peaded for the combined capacity of all progsed DG sets

Use of low sulphur diesel is obligatory. The Jotation of the DG sets tmay be decided suliably without
dierurbanoe to the public.

{iv) Nowse sbould be controlied  ensure that it does 8ot exceed the prescribed siandards. During oight
ame the noise levels measured at the boundary of the building shall be restricted to the permiesible levels
to comply with the prevaient reguletioos.

(v)  The peripheral green belt of 3 mms. Widih stall be developed all aravad the plot aice ond dersify
pieferatly with Jocal species aling the periphery of the ot snali be thised 30 &5 o proviie pTObECY
2g=est parnculaies and noise |

(vi) Waep boles in the compourd walls shall be provided 1o easure szaml dreinzze of e waer i the
catzhmeol area during the moasoon period.

(@il) Rain water barvesting for roof nm-off asd surface run-off should be implemented Before | -
rocharging the surfece nun Gff, pre-treatment must be done 1w remove guipended matter, ol and greas

The bare well for raims ater rocharging should be kept 2t least § mis. abon g e highest of grouod 4
shic. )

'{"’
(it} The gm.,u:.d woater level and its guatity s be monfioeed repnulasly.
b ¥

(ix) Traffic congestion nar the entry and exit points from the roads adioining the propased proj -
st be Gvaided, Pasking sbould be fully infernalized and oo public space shoutd be uiilized. Width
inzernal road should be 7 me. oid & mis, in the project arca,

(x)  Arepon oo the encigy conservation measures sonfirmung 10 eneTEy conservation norms finaliz
by Burciu of B

technolagy, R & U Faclors, ¢ic, and submiit to the SEIAA i three mouths timey,

arien et like inssullatica of CFLs TFLs for ths lighting the arvas olside the
bullding shoutd be integrul pan of the project design. Use CFLs ad TFLs should be properly collecied
andl dispos=d off scm for rscycliog ns por the prevailing guidelinesrules of the wegulatory euthonty w©
avuid mercury comamination. Use of solir cnergy should be incomparated for iltumizanca of comunon

areas, lighting for garden and street Lighting w ndditien to provision for soler water heating. Energy saving
should b achieved up 1o 205 as commined. :

Merief Secelary
SEIAA Aseme ) M
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(vii) Ceunal air-<vodinoaing energy cfficient system having at l¢6st 3 slars rating of BEE may be
pravided for the proposed project.

(xin) Efforts mey be made to use solar energy 1o the maximum extant possible,

(xiv} Adequate messuics should be taken to preveol odour problem finm solid waste pioce :5Lﬁg plaat
azd STP.

{xv}  The building should heye adequaie distunce between them 10 slle . movement of freeh alr ond
passage of natural light, aur, and ventilation.

{xvi)  The emeigency evacusiion plan should be implemenied as sinted.
£alT - B, GENERAL CONDITIONS

, |- The project proponent shall also submit six mouthly .n:p-oﬂ.s on the status of cowollance of the
stipulated EC couditions including resalts of monstored data (both in hard copies as well a5 by e-
mail) 1o the SEIAAS Regional Office of MoEF.

L&

. The SELAA while mogitoring the mplementation of euvironmertal tafeguards stould be given full
cogperation, facilitics and dotuments' data duning inspaction by ihe project propozn=at.

3. Inthe case of soy changz(s) in the scope of the praject, the praject would require a fresh appraiss! by
the SELAA.

4. The SELAA reserves the right 10 add additions) safeguard measures subscqueatly, if found nevess=ry,
23d 10 ke sction including revoking of the environment clezraace under the prowisions of the
Envirenments! {Protection) Act, 1986, to ensure effective implementstion of the Suggeiad safeguand
m<ASLres in a time Bound and satisfactory macaer,

3. All other stanitory clearaiies such &5 the epprovals for stoszge of diesel from Chief Controller of
Explosives, Fire Depertmen, Forest Conservation Act, 1950 and Wildlife (Protectian} Act, 1972, eic.
shall be obtained, 45 applicable by project proponents from the resprctive competent athorities

6. These stipulations wouid be enforced among others under the provisions of Water (Prevention an
Coarral of Pollution) Act, 1979, the Air (Prevenrion and Comwrol of Pollution) Act, 195). the
Enviommeptal (Prosection) Act, 1986, the Public Liability (lnswznce) Act, 1991 and EIA
Mo ficanon, 2006, ‘

7. The project proponeni should advertise in a1 leasi o local Newspapais widely circulated in the -
regios, one which shall be ia the vernacular language informing that the project has besa socorded
Environmental Clearance and copies of clearsnce letters are aviilable with the SELAA, Assam. The
sdvertisement should be made within 10 days from the date of receipl of the Cleatarce letter and &
copy of the same should be forwarded to the SETAA, Astam. .

B. Environmeutal cleaiwsce is subject to final ovder of the Hon"ble Supreme Cowt of India m the maner
of Goz Foundsiion Vs, Union of India in Writ Petition (Civil) No. 460 of 2044 as may be ap

alicable
1 this prajes,

» B STheproponset shall wplowd the stamus of complisnie vl 1he sipiined EC condtinens, inctuding
resulis of monitored data on their website and shall update fie same periodically. 1t skall
simultzneously be sent 10 the SEIAA and Regional Office of MoEF. The criteria poilutaar levels
ramely PMis, PMas, 805, WO, etc. (ambicot levels a3 well us stack emisiion) or crmcal secrocal

per=meters, indicated for the project shall be monitored and & record be maintsined for the public
domaln,

P iderinds Secrelany

SFI&A Nsenm 1
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« 10.'The eaviiorsmenil satecenl for each finaucial year cadiug 31" Match in Form.V 3 is sandle w
s be submitted by the project propatent i the SEIAA ned Stats Pollution Control Bowd us mesnbed
under the Envirpamental (Protection) Rules, 1986, as amendad subsequently and shall alsa be sent 1o

the rospective Regicanl Offices of MoEF by €-mail,

11 This Environinents! Clesrsnce is valid for a peniod of Five Years from the date of iss.s

Woura fodeB5 My,

Al Wember Secrelary
Mcmber Secyetarf /AR Assam

SEIAA, Assam
Bamunimaidam, Gunnhnﬂ-:l
= Memo No. SEIAA/G7201 3110 Déted 213t Jazuary, 2014,
Copy wothe : .
1) Principal Secreiary ¢ Secretary to Govt. of Assem, Environmentsl & Forest Ceparment,
Dispur, Guwahati-6 for favour of information,
2) PCCF, Forest Department, Gowt. of Assam, Rebabzn, Guwahati-8 for kind information,
3) Regianal Office, MoEF, Govt, of India, Low-u-sib, Lumbatzgen, Near MTC Workshag,
Skillong-793021 for favour of on.
s e "
iember Seceetary
‘Miﬂy MR- Aaam
Member Secréfiy = 1) 1
SEIAA, Assam
Bamunimaidam, Guwahari-21
3

?
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S1.NO. i R 20641036
OFFICE OF THE uki:- 8
+oBUWARATI METROPOLITAN DEVELOPMENT AUTHORITY
GMDA/R GWAHATI
/2214428112012 /15 L ted - Tweaday, June 25, 2010
F156 .Hﬁg o] : Jure Z
To Shrt ANIL KUMAR SARMA, MANAGING IFRECTOR OF ARYA ERECTORS INDTA (P)
503, K. P. ENCLAVE _ i

SUHAGPUR , REHABARL
GUWAHATI - 781008

Sub '55ue of No-Objection Certificate under Ser.25 of the GMDA Act. 1085 for canetruction of
an AsseesSype [ R.L.C Buiding / Beonsasytat

Ref. i Your enplication gated Monday, November 26, 20132
Sir / Madam,

Wiith reference ta your application for Asimission o &fect | re-erest | cdd—be | aiser |
Culding | Oeundery—vell a1l vilage ABMAYPUR of SILA SINDURI GHOPA mouze, Dag Mo
864,885 569,600 Pettafic. 198 on EXISTING=10M AND PROPOSED=25M GOPINATH BORDOLOT
1omg for

7 fzr RESIDENTIAL pUrcast in accortance w3n the plars suamired wih i, with zres of each flooe e
SEHSSERS & ahGwWh balonr

Floor Area : Ground 10924.96 Sg.M ! Lst 10520.31 S5q.M /
2ng 5280.92 Sg.M i 3rc EXEE !
4tn 00 { Sth w0
Geh XHEX { Tth ;U
gh R 7 Sth XXX
Mezsanine 288 Sq.M / Basempnt ook ’
Beendarywat at ABHAYPUR Guumhati,

Setbacks : North 6.35 M,15.59 M South :-‘.l! M,3.08 M,2.74 M 4,46 M 6.11
East 3.17 M.B.39 M,5.42 M, 2.59 Wast 3.0 M,3.79 M, 4.80 M

M, 10.40 M

Your application s hereby -

(1) Sancrioneg for the eforesaid constructicn under Bye-la: 14 of the Guerahat Faetrossiten
Devmicoment Authoily

{3y Clearance of MOEF has to De fumistad bafgre startmig construstion end gendftions fadd down tharain

a0 to be strictly complied wim.
(4} The NOC is not to be horsurad without the affed secority hoipgram of GMDA,

Yobrs faithtually,

Chist BXNIET DR,

Ry .
Encle ; One copy nf‘ ﬂpp,rﬂm mﬂlﬂ. G‘E'ﬁ"ﬂﬂ&ﬂ[l;ﬁi[?afhm?gl? a-tl:i::.htl.l“lﬁ I ul‘f'
L] AR e U fincam

WA e Weds i sulke
M.B. + Sea Notice overlaal
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ARYA SMART LIVING ~ SURVEY REPORT
Abhaypur, North Guwahati,Dist-Kamrup,Assam

AREA STATEMENT _as per Document received from client.

Total Plot Area =30 Bigha 4 Lessa ns bellow.

Phase I = 23 Bigha 13 Lessa, with Dag No- 884,885,889,890 and patta no 198
Phase 11 = 4 Bigha 4 katha 11 lessa Dag No= 884,885,889,890 and patta no 198
Club House (Phase I11) = 2 Bigha with dag 764 patta 271

Data recorded as per Topographical Survey

Comprehensive Topographical Survey done on 06/10/2022. All data are
available in the topographical site plan in meter with respect temporary
benchmark 100 meter at middle of the ASL campus of phasel,

A. AVERAGE GROUND LEVEL

a. Inside Phase | campus— 9988

b. Inside phase 2 campus- 100,277

¢. PWD Road - 100,160

d. Western side (outside of wall) — 100.160
e. Southern side (outside of wall) - 100.495
f. Eastern side (outside of wall) — 100,140
g. North east side (outside of wall) - 99.92
h. Northern side (outside of wall) — 100.277

B. DRAIN
a. Right drain starting point — 98.940
b. Right drain end point -99.110
¢. Left drain starting point- 99.779
d. Left drain end point- 99.110

¢. Tri junction point ( junction betwsen drains (right , left drain of
phasel) and drain from phase 2} - 99.110

Left main outlet drain starting point - 99,110

eft main outlet drain connecting with PWD drain - 99.269

T

4._|-/ L‘*-:Eh
| | 7
XE
el
it FLirEs 2T,
- i agtty |
- PREIAGH SR T S8 . s~ 0y
T Frd, Batygeora, mn Mase ekl Pl vl B e wissrderetisiniincain T IHdIJIH‘IHIlI‘H
et e 2T, B Bkt (P GosbaF, o sl B35AZ 33510 NN Pt vkned Pl I

e, PR regesruiim oo e
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C. COMMENTS

a. The average ground level outside the boundary wall at western side

13{*

6-11-23

(]
50 e 172, B ..1" |Ulf 1. Gy '\:lln'l'.-t_ i

. DRAIN

ngr.t h ~1356%
Expiry Dale-

is 20 cm higher than average ground level of the phase 1 in ASL
campus

The average ground level outside the boundary wall southern side
is 61 cm higher than average ground level of the phase 1 in ASL
campus.

The average ground level outside the boundary wall at Eastern side

is 26 cm higher than average ground level of the phase | in ASL
campus.

The average ground level outside the boundary wall at northeast
side is 26 em higher than average ground level of the phase 1 in
ASL campus.

The average ground level outside the boundary wall at Northern
side is 40 cm higher than average ground level of the phase 1 in
ASL campus.

The average ground level of phase 1 of ASL campus is 40 cm
lower than average ground level of phase2 in ASL campus.

The average ground level of PWD road is 20 ¢m higher than
average ground level of the phase 1 of ASL campus.

The average ground level of PWD road is 11 cm lower than
average ground level © ase 2 O c '
—Bed level of PWD drain at near to ASL is 16 ¢m higher
than bed level of tri junction area of the drain of ASL campus.

_..'_;4‘
& Ly
B\ (Pracisicl
5 o
e
) < i
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PRECINECA il.l".'E'l il CD e & U;ﬂ- dER a
. T Oy ey
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To

ANNEXURE:- F

L e
LYPED COPY OF THE ORIGINAL

FORM - A

The Public Information officer

1.

2.

3.

4.

5

—— -
r{ H

WEd

Name of the Applicant:  Padum Deor| & Ganesh Chandra Das

Address: C/o Gunakanta Baruah, Nirzapur, Jagiroad,
Morigaon, Assam, 782410 & Tribeni Apartment, Flat no 5A, s floor,
Mahadebpur, Rehabari, Guwahati, Assam, 781008.

Telephone No.: +919706569299/+96893200563/+9 196864040244

. Email Address: WEMEQMMEQJM

+ (i) Particulars of Information: File No. SE1AA.07/2013/10

(if) Concerned Department: State Environment Impact Assessment Authority
(SEIAA),

(ill) Particulars of information required: Please provide the following information
and copy of the documents mentioned in the below mentioned points 1 to 11,

- Validity of Environmental Clearance issued on 217 Jan 2014 for construction of

Arya Smart Living is already expired as per the reference letter. Kindly provide
us a copy of the renewed environmental clearance issued from SEIAA in favor
of M/s Arya Erectors India Py, Ltd. As the construction Is still in progress,

As the builder have allowed to occupy the villas, please provide the report

submitted by the project proponent for compliance to the clause no (i) of
Operation phase.

Rain water harvesting report submitted by the builder and its compliance,
Report submitted on energy conservation matters,

Report submitted by the builder for confirming internal road width 7 m and 9
m inside the project area.

};ﬂ Submitted to confirm the measures taken to prevent odour problem
1

A

Id waste processing plant and STP.

50
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Six monthly reports submitted by the bulider in order to comply the stipulated
EC conditions

SEIAA inspection reports as the bullder have already allowed occupying the
villas to the buyers.

As per the current construction permission obtained from the concerned
authority, it seems that there is a change In construction scope as compared to
the scope briefed in environmental clearance issued on 21% Jan 2014. As per
the general condition clause no 3 of environmental clearance letter, project
should have a fresh appraisal by the SEIAA. Please provide a copy.

10.Other compliance reports submitted as per the requirement of SEIAA.

11.We have requested the above mentloned information through an application

dated 20/12/2020/ Please provide a response to our application.

(iv) Details of information required:

(v) Period for which information required: From 25.06.2011 to 31.10.2020
(vi) Other Details:

I state that the information sought does not fall within the restriction contained
In Section 4 of the Act and to the best of my knowledge it pertains to our office.

Fo A Tes ofF RS..ooiia has been deposited In your office vide
NO ..t 51—«
1. Sd- Padum Deori
2, Sd- Ganesh Das
Date: 11.12.20 Slgnature of the Applicant

TAR
4¢ / Pinky Baruah __
o

Kemmup (M) | 1)
Regd.No.-115 16 S I
EK','!?’F? Caie- i‘:-’
6-11-23 /<)
== OY
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To

FORM = A

Tha Potlie Infzsinetian oloer

of

3

4,

w1

1]

aie of tha apphicent Pazum Dasri B Genash Chardra Das

Address s Clo Gunabkastalarush, Niterapar, lagliasd, L2srg2es, Assam,
782410 & Tribeni Apartment, Fiat na 8A, 5 foor, Medhabdebpur, REhabarl, Guioakat), Asiem,
TH1008

Telaghcna flo, | +919705569235/+99363200563/49152510402 40,

Emall 24 ress oy by PRt b

{4 Particulars of informatien: Fie Mia, SELAAD7/2013/10

[If) Concevned Departraeat: State Ervircnment Impact Assessment Authority (SEIAA),

{10} Particutare of irforretio s reqitoad: Pleste pravids e falle /g bafarmatl e aod copy of

ine cocrmeninienioisdming: belue ment-and 22 s T o 11

Vallzy ef € ranmenal Ogarzace issued on 21 Jan 2004 for construction of Arya Smarnt Liig
is already s-phied as per the reference letter, ¥ncdly pravide us 2 coc, of the renesad
enviranmental caranca isguzd From SELAR in favar of 1478 Arya Erectors India Pvt Ld, as tha
construction is still In progiess.

As the bultdar have alizoced o ocovpy the a6, please pio)ide the repot subeied Ty the

FiCfet pespetEnt forcore 157 22 g tha dlzise r i) of eperatisn ahase,

R=in water haivesting repont submittad &y Uhe buildar and ity compllance.

Rej st sehmTted o endigy consaratiin maares,

Repait suhonitted by the bullder lor conSincing eV rodd w528 T 222 O m imside ha
@rcsact dran

Rapit submitied to confir the mepsiies talen to prevant odour problen from sc”f waste
pracessing plant and STP.

4 'E.i;h *
anrup (h
- Rega.Mao139:
Ofo the SEIAAL . tsam XDy Dalae
Oate At/ 1) o B-11-2,
RECEIVED P ety
L___ \‘1--!!.:ﬂ_jr__ll"|‘_ A
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'fﬂ- SEWAA iLersction reporis as tha b ol dag by 2alrendy e

phl=

plzsd eooupring the viflas to Lhe Yuyan.

ok AB DB AN CUirel CONSUCE IR parizslan chteinad from tha cossamad ahIsty, B seerns

that there is a change in ezastriction scops as coriparad to the scope Litafed in enziranmaents!
clearance issuad on 21" lan 2014, As per the genaral concition clause no 3 of envirgnmental
ciearsnca letter, prajact should have & fresh appralsal by the SEIAA. Please pravide s coqy

10, Otier ceraplinnte reparts sobe- ted s par the reguermant of SEILA,

11 Wz have reguested the abova mentioned laformsticn throush an 2::fcetion dested
20/10/2020. Mleas provide a respanse to gur application

152} Datnils of information requlrad:

wlPeiod for which infarmatic n requlred; From 25.06.2011 to 31.10.2020
i=1; Other Datats:

| state that the infaamnatian scught does nat fall within the rastrictian contalned in Section 4 of

the Act end to U best of my anm.:tga H. p-erta s Yy 2ur office,
7. Afsaofme

SORERPRRORUR - ¢ 1

g
s ;; X‘f 1,1 H.--'t Q‘?'

i E:.Il

1l
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OFFICE OF THESTATE ENVIRONMENT IMPACT MEESEHE‘HT AUTHORITY, ASSAN

Ministry of Environment, Forest and Climate Change, Government of India
BANUNIMAIDAN, GUWAHATI-21.

No SEIAA.7/2013/ 1 1/|gg;r Dated: 8§ €/13/208 0
To

\/P'ﬁ/llm Deori & Ganesh Chandra Das
Clo: Gunalanta Barush, nizarapar, Jagiroad, Morigaon, Assam, 762410 &

Tribeni Apartment, Flat no 5A, §* Floor, Madhabdevpur,
Rehabari, Guwahati, Assam, 781008

Sub: - Information under RTT Act, 2005.
Ref - Your application no. nil dated 20/1 0r2020.

With reference to your application no. nil did 20.10-2020 it is to inform you that the EC for
construction of Arya Smart Living at Abhaypur, North Guwehati was issued vide Ne.
SEIAA.07/2013/10 dt. 21" January, 2014 with a validity period of 5(Five) yeus from the dme of 155ue.

As per office record M/s Arya Erectors India Pvt. Ltd has not applied for extension of EC at
SEIAA, Assam office till dete.

Yours fait€:y .g
¢
J.',"i = Fa
Chairmman, : CEQ-/
SEIAA, Assam
_&mmﬁmﬁm, Ginvahati-21
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ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ASSAM
Ministry uflnﬂmnml, Forest and Climate Change, Government of Indla

Nn.SEm.mnurl g -‘\-1
To

\)(Ganesh Chandra Das

Tribeni Apartment, Flat no 5A, 5" Floor, Madhabdevpur,
Rehabari, Guwahati, Assam, 781008

Dated: 13 /05 / 2022

Sub: - Information under RT1 Act, 2005.

Ref. - Your application No. Nil dated 08/03/2022.
With reference to your application no, nil did. 08-03-2020, the following
informations are provided.

(1) M/s Arya Erectors India Pvt. Ltd has not applied in this office for extension

of the EC No. SEIAA.07/2013/10 dtd 21-01-2014 which was valid upto 21"
January, 2019,

(2) & (3) The same is not available in our office record.

{4 ) The information available in our office were earlier intimated vide letter

No.SEIAA.7/2013/11 did 28-12-2020.

Yours faithfully

T
s J
Chairman, T
SEIAA, Assam
,ﬁiammrbmidnm, Guwahati-21

p
o
o
¢
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F. No. 22-27/2015-1A-111
Government of Indin
Ministry of Environment, Forest and Climate Change
(TA Divislon)

Indira Paryavaran Bhawan
All Gan), Jor Bagh Road
New Delhi- 110003

Dated the 12® April, 2016
OFFICE MEMORANUDM

Subject: Notifications issued by the Ministry of Environment, Forest and
Climate Change vide 5.0, No, 1141 (E) dated 29.04.2015 and S.0,
No. 2571 (E) dated 31.08.2015 under the provisions of the EIA
Notification 2006 regarding extension of validity of
Environmental Clearanee-Clarification regarding.

The undersigned Is directed to Inform that In respect of the subject mentioned
abave, the Ministry has decided to clarify the applicabllity of the Notifications as under:

[1']{_ The Environmental Clearance of the projects which had not completed
~flve (5] years on the date of publication of Notification |.e. 29.04,2015,
there validity will stand automatically extended to saven (7) years.

() The Environmental Clearance of the prejects which have cemplated five A‘l
(5) years on the date of publication ¢f Notification |.e. 29.04.2015 and e
the project proponents submitted application for extension of thelr :
validity within the valldity period of five (5} years, the validity of such
environmental clearances will also be extended to seven (7) years.

{iily  The Environmental Clearance of the projects which have completed five
(5) years on the date of publication of Notification l.e. 29.04.2015 and
application of seeking extension of valldity has not been submitted within

the wvalidity period by the preject proponent, their extension of validity Q‘)‘
wlll be decided on case to case basis.

This Issues with the approval of the Competent Authority, i
1 =“|";‘
(Dr. satish C. Garkoti)
Scientist ‘F’
Ter '
1. All s Officers of 1A Divisian
2. Chairpersons / Member Secrataries of all tha SEIAAS / SEACS
3. Chairman, CPCE
4. Chalrpersons / Member Secretaries of all SPCBs / UTPCCs
Copy to:
1. PS5 to HMEFCC
2. PPS to Secretary (EFCC)
3. PPS to SS(5K)
4. PS 0 JS(MKS)/PS to J5(BS) [ Psve J2CGE)
5. Websita of MOEFCC T A
€. Guard Flle

FOTA
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REAL Es'rnm-nm.amm A

JAWAHAR NAGAR, N.H.-37
GUWABATE 781022

» ASSAM

13.06,2022
1. Complaint pefition
Dr Ganesh Chandra
Smart Living |

followd ng:

Das, Buyer of villa no.A6 and P

adum Deord, Buyer of villa no D84 of Aryn
North Guwahati Jointly submitted

& petition dated 27.12.202] alleging the

4. The promoters have occupied the buildin
from the competent
\w afler rejection of

g without obtaining the occupancy certificate
authority and he has allowed the buyer to occupy the bui lding even
dccupancy due to unauthorized construction.

There is n misrepresentation in declaration of total land with respect 1o the total land with
respect to the land shown for obtaining building construction permission from the
compelent authority (GMDA). As per information provided by GMDA, there are a total

plot area of 28 Bighas 4 Lecha covered by Dag No. 884, #85,889, 890 and Patta no. 198
where the competent uuthority had granted the bui

lding construction vide NOC no.
ﬁ - GMDA/BP/2214726112012/56 dated 25.06.201 3,
7.0 3 tisc]earrmmthnunctionndsim an and | lan that the
> 2 p! andscape p

total plot area is
Pinty Sariah

¢ 106 square meter( 28 bigha 4 lecha, Out of which Phase 1 of the project covers an area
b 1
ik By ‘i]ﬂ 31744 square meter (approx 23 bigha 4 lecha under NOC o
p} : o app
}_\\\ pilly e @1 A/BP/2214/26112012/156 dated 25.06.2013. The phase II of the Project covers g
NS O“Q //Blot area of 6362 square meter( approx S Bigha),
NIMEWT V4

= =1 . The promoter had declared only 19 bigha 4 lecha as project area for phase [.
2. Joint field § tio

After perusal of the petition, the Autherity directed the Registrar and Town Planner, RERA 1o
conduct a joint inspection dlong with the land records staff of North Guwahati Circle to
ascertain the details of the project area,

The weam conducted joint inspection on 20,05.2022 in presence of both the parties and submirted
report on 26.05.2022, From the joint inspection report the following came w light:

Arya Erectors India Pwvi, Lid took up the following Real Estate Projects falling under
Jurisdiction of three different Authorities, :

M A
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(n) mﬂuw
L Project area ng stated in the Application Form-(a) Dag No.884, 885, 889, 890 and Patts

no. 198 situated ot Revenue Village Abhaypur= 14 Bigha 0 katha 4 Lecha
(b) Dag No.884, 885, 889, 890 and Patta no.

5 Bigha 0 katha 0 Lecha
Total(a+b)= 19 bigha 4 lecha

I Registration fees paid- Rs2,54, 275/-
111,

198 situated ot Revenue Village Abhaypur=

NOC for building Construction- Issued vide No. GMDA/BP/2214/26112012/156 dated
25.06.2013 by CEQ, GMDA.

IV. No. and Date of Registration Certificate issued by RERA- No.
ASSAM/RERA/2017/64/68 dated 17.07. 2021,

(b) MMEMMW
Project area as stated in the Application Form-4Bigha 4 Katha 11 Lecha covered by Dag
No. 885, 889, 890 and Patta pa. 198 situated at Revanue Village Abhaypur

L.

I Registraticn fees paid- R, 65,725/~
M. NOC for building Construction- Issued vide No. RGP/791/NOC/2004-05/17/81 dated
05.05.2018 by President, Rudreswar Gaon Panchayat against 885, 889, 890 and Parta no,
158 situated at Revenue Village Ablaypur,
. IV. No. and Dae of Registration  Certificate  issued by RERA- No
ASSAM/RERA/2017/261/191/30 dated 19,10. 2020.
bl (¢) _Project ares under N Bo
L

Project area- 2( two) Bighas under Dag No. 764, Parta No.

271 situated at revenue
village North Guwahati town.

——_ _ IL. NOC for building Construction- [ssued vide No. NGTC/NOC2013-14/1742 dated
/ AR J=\ 18-12.2013 by Chairman, North Guwahati Town Committee,
| 'R

Pinky B2
Kamrup (i)
Regd.to-130%e 0
xoiry Dals-
6-11-23 /-
N

MdE ’i[ 1¥"As per Chitha copy and Jamabandi copy of revenue village Abhaypur KP no. 198, the Arya
Erectors India Pvt. Ltd is the landholder of the following area as mentioned against each dag;-

2 I —
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Dag No 884- 19 Bigha 0 katha 9 Lecha

Dag No. 885- 0 Bigha 01 Katha 11 Locha

Dag No. 889- 03 Bighn 02 Katha 0 Lecha
Dag No. 890- 05 bigha 01 Katha 4 Lecha
Total 28 Bigha 0 katha 4 Lecha

(if) As per Chitha copy and Jamabandi copy of revenue village North Guwahati Town KP no.

271, the Arya Erectors India Pvt. 1d is the landholder of the following area as mentioned against
the dag no. 764,

Deg No 764- 02 Bigha 0 katha 0 Lecha.

Total arca of land held by the Arya Erectoes India Pvt. Ltd at Abhaypur and North Guwahati
town under the project- 30 bigha 0 katha 04 Lecha( 28B-0 K- 04 lechn + 2 B-0 K0 1)

(e) Status in the Figld — Observation

During joint visit , it is seen that the project is being implemented in the entire area of 30 Bigha
U Katha 4 Lecha (28Bigha 0 katha 4 Lecha of Abhsypur village plus 2 Bigha O katha O Lecha
of North Guwahati town). However,the promoter has not yet submitted application for
registration of the project being implemenied st revenue village North Guwshati town over an

;i
°
‘l
area of 2 bigha covered by Dag No. 764 and KP No. 271 and also balance part of the project Q‘.?—-
under GMDA measuring 4 Bigha 13 Lecha

(D Status of pavment of registration fees

Project part under Rudreswar Gaon Panchayat

& Projectarea-04 Bigha (04 katha 11 Lecha( 6569.58 sqm) |
b. Registration fees due — Rs. 65,695.80 i
¢. Registration fees paid - Rs. 65, 725.00

d. Excess pavment-  Rs, 29.20

Project part under GMDA

a. Project arca as per land records & Status in the field- 23 Bigha 0 Katha 13 Lecha(
30947.94 sqm)

Registration fees due-Rs, 3,09,479.40
Registration fees paid- Rs. 2,54,275.00
d. Less payment- Rs.55,204.40

b.
¢.

J—r——-—ﬂ'&
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The representatives of the promoter St Amarendra Mazmmdsr, Shri Ram Krishna
Pradhan, Sri Amitabh Sarma and representative of the GMDA Shri D. Kalita, TP were also heard
on 13.06.2022 on the following issues:

i. Less payment of Registration fees showing less project area against NOC issued by
GMDA.

ii.  Non-submission of application for registration against NOC issued by North Guwahati
Town committee (Now North Guwahati M.B.)

iil.  Occupancy certificate,

v.  Extension of project completion period of the Project under GMDA

The representatives of the promoter stated that they are ready to pay the balance amount of
registration fees against the project under GMDA as it falls under the project area and to submit
application for registration against NOC issued by North Guwahati town Committee along with
prescribed fees as soon as possible.

Regarding extension of project completion period also the promoter will submit application
in preseribed form.

The representative of the GMDA stated that no occupancy certificate has been issued to the
promoter dus to deviations in the approved plan. He mentioned that the promoter had
constructed some structures which were not approved by GMDA. A part of the structure which
was approved by North Guwahati M.B. has been constructed on the site carmarked by GMDA as
open area in the approved drawing/plan. It was also brought to the notice of the Authority thet
Qccupancy certificate has slready been issued by North Guwehati MB against the project
approved by them.

- In view of above, and after careful consideration of the records at hand, the Authority
hereby directs the promoter as follows:
8. To deposit the balance amount of registration fees of Rs.S3, 204.40 against the project
under GMDA within 10( ten) days.
b. To submit application for registration of project under North Guwahati Town within 10(
ten) days.
c. To apply for extension of registeation certificate implemented against NOC issued by
GMDA along with all requisite documents and fees within 13( fifteen) days. Non
compliance will attract provisions of Section 61 of the Act.

t—

Q )

amiup 3,

_.:H-..r ‘.“v- - = '.

Expiry '._.L.«'l!.' / '._-.}f 4
AN 81123 /& )
':uv»‘:; e\ Y

63

e

444

-850~

& i WoV T B



Whille registeting the project against NOC issned by GMDA.
Show chuse notice also be- issued againsl the prometer for not registering the project
. . 883inst NOC issued by North Guwahati Town Committee (Now North Guwahati MB),

i¥

This disposes the petition dated 27.12.2021.
sd |
(T.Y.Das)
Chalrperson
= Memo No. ASSAM/RERA2017/64 Dated. 13.06.2022

Copy for information and necessary action to:

. M8 Arya Erectors India Private Ltd, 303, KP Enclave, Sohagpur, Rehabari,
CGuwahati-08,

2. The CEO, Guwahati Metropalitan Development Authority, Bhangagarh, Guwshati-05.

3. 'The E.O. North Guwahati MB.

4, The Registrar i'c, RERA, Assam.

¥ Dr. Ganesh Chandra Des, Buyer of ville no A6, Arya Smart Living, North Guwahati
GSM (Complainant) (M No- 9864040244)

6. Shri Padum Deori, Buyer of Villz No. D84, Arya Smert Living, Morth Guwabntiz_J
(Complainant) (M. No- 96893200563) '

f;wn‘_

A

Heo

Registrar ife

Real Estate Regulatory Authority
Astam
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OFRICE. OF THE GUWAHATI METROPOLITAN BEVELOPHENT AUTHORITY
STATFED BUILDING, BHANGAGARH, GUWAHATI-TB1005
e T o o

Mo, GMDAMBPR214/26112012016 Dated & 3 .4 2021
Qrder

In pusuance to order Ref No GMDA/BP/2214026] 12012/287 dated 06.10.2021 in conneclica 10
Occupancy Certificats proposal of M/S Arya Erectors Pyt Ltd., the undersigned heard Mr Ganesh Das & advocaie
Shii Dieas Jyoti Nath representatives of Shrl.Padum Deeri on 22.10.2021 in presence of D, Kalita, Town Plannar,
GMDA, and N Deka, TPA, OMDA. .
Wheseas 14 nos of low rise Apartment building (upto G+2), having 124 residential units were permittad
by GMDA vide BF NOC no GMDA/MP/2I14/26112012/156 dated 25.06.2013 in Phase.l, ot revenue village
Abhisypur under Sila Sinduri Ghopa mouza covered by Dag ne. #84,885,889,890 & Pata no. 198 In a plot area of 28
Bights 4 Lecha land out of which 13 nes have boen completed and & security Barra-k (AT) has been constructed
inetend of 14™ block which is not yet constracted. A Club house (Or+1) with swimming pool @ Gr Floor wis
permitted vide Mo, NGTCMOC2013-2014/1742 dated 15.12.2013 by North Guwalati Municipal Beard at villzge
Noith Guwahiati Town under Mouza Sils Sinduri Ghopa covered by Dag no. 764 & Patia no. 271, onaplotarsacf2
Biglias Jand area, adjolning the plot on which permission issued by GMDA on 25.06.2013 as mentioned earlier.
Whereas it appenred from dosuments and fleld visit that the construction of the Club hause approvad by
North Guwaheti Municipal Board mentioned abave was hctually undertsken on a plot combined with area of
approvad site of land as Phese T and pant of 2 Dighas on which Club house was actlly permitted. The 2 bigha of
124 is 1o be wtilized for open tennis court, cars taker reom in addition 1o a part of Club house.

The undersignad exsmined the documents and fiis pluced before him and foliowing directions ze
issuad for further consideration of the OC propozal.

1, The triongular garden as cormarked in the approved plan at the main entance which is obsiriciad by é‘
constructing a brick wall is 1o be removed first and kept open as per varlier appeoved plan, f

2 A clearance report from North Guashati Municipal Board s 1o be obtained in respect of the deviztion vis-a-vi: 4
regularisation of the Club houss, in issning the Occupancy Cerificate of the Club house, which is cansﬂmrw
over an azen of spproved site plan as per permission accceded by GMDA for Phase-l on 25.06.2013. \

3.

The flat awners who have occupied the building without abtaining Occupiney  Centificate  frem e

Authority ara directad 1o vacste the premise, until all the deviztioas are regularised and Qccupancy Certificate |
issuad,

¢, Children Park as per approved dizving IS 10 be restored.

PRl Reglstiation particulars of RERA and periodic compliance report submitted 10 MoEF against Environment

Cleazance are 12 be furnished,

To submit rectified as built diawing with modification as per ¢arlier approved drewing and directions isses
after clearing the unauthorized constructions.

This Authority shall abide by the decision of RERA in conpection to the issues of this project raised at th
m. :

. et : . Yours githfull ,
v / Pinky Banuah * \ ] .
| Kamryp {f.i} < ' 1
& = i -
?] RsEgd_.:n_.. 18] < (KaveardiHilaly, ACS)
*\ Ex (&) \Chief Ex¢cjtive Officer
b i 3 )
y Giuwahati Metropoli evelopmant Authonty
et .
N/ HMENT Y- Gundhs N ol s A
Sw T - i e s AR AT TR A Y E.__,_Erqel 1:,;‘-_',; "‘::_;h‘,\f *

65

e 446



447

To Date: 06/07/2022
Chairman

State Environment Impact Assessment Authority
Bamunimaidam, Guwahati 781021

Subject: Non-compliance to the conditions stipulated in the environmental clearance
reference No. SEIAA.07/2013/10 dated 21" January 2014,

Ref: 1) Environmental Clearance issued by SEIAA vide letter No. F.No
= SEIAA.07/2013/10 dated 21 January 2014,

2) RTI response letter No, SEIAA,7/2013/11 dated 28/12/2020 and letter referance
No. SELAA.7/2013/1579 dated 13/05/2022.

) Guwahati  Merropolitan Development

Authority (GMDA)  order
Pinky Bar A/BP2214/26112012/316 dated 03.11.2021.
in

A
;
Kamro [ *3 é
:‘R%gfﬁilr'# '#_1_ e '4 eal Estate Regulatory Authority (RERA) order dated 13.06. 2022 Q{_
M" " y |
B C“g :
o ¥ lllj.-l_fl-:l.r ,.-".‘f
x"‘-\.._\-_-_-._:— § ¢ir Slr

We would like to draw your kind attention to environmental clearance conditions granted to

M's Arya Erectors India Private Limited es per letter No, F.No SEIAA.07/2013/10 dated

21* January 2014 issued by State Envircnment lnipact Assessment Authority, Govt of
Assam (SEIAA).

OVERVIEW AND SUMMARY OF OBSERVATIONS

* SEIAA had granted environmental clearance for construction of Arya Smart Living
at Abhoypur, North Guwahati, Assan by M/s Arya Erectors India Private Ltd on 21
Jan 2014,

Page 1of &
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* Environmental clenrance issued for construction of Arya Smart Living have been
expired on 20" Jan 2019,

SEIAA had communicated vide letter reference No. SCIAA.7/2013/11 dated
28/12/2020 and letter reference No. SEIAA.7/2013/1579 dated 13/05/2022 that M/s
Arya Erectors India Private Ltd had not applied for renewal of environmental
clearance which is expired on 20° Jan 2019 as well as the project proponent have not
submitted the compliance report before SEIAA.
* Guwahati Metropolitan Development Authority (GMDA) had communicated vide
order reference No.GMDA/BP/2214/261 120127316 dated 03.11.2021 that the
Occupancy certificate is not issued for Arya Smart Living and the project
B construction is not completed with respect to the sanctioned plan in order to process
the accupancy certificate application.
¢ Real Estatc Regulatory Authority (RERA) had communicated vide order dated
13.06.2022 that there are misrepresentations in declaring the total land of the project
as well as M/s Arya Erectors India Private Ltd have to obtain the project construction
= extensions from the concerned authority within a stipulated time period.
/O—'{: R PPNSEIAA has not initiated actions against the non-compliance of environmental
.%Pinkjr Bareoh \ YeRprance conditions for construction of Arya Smart Living as per Environment

Kamoup (M) &itection) Act, 1986 and Environment (Protection) Rules, 1986,
Regd.Nn-123181 =

CE

+ Specific Conditions Part A(I)(i) of environmental clearance states that

“The storm water drainage shall be worked out after analysing the contour levels of the site
and the swrrcimding area and the capacity of storm water drainage "

M/s Arya Erectors India Private Limited has constructed approximately 123 + 30 units of
low-rise apartment. Whenever there s slight rain fall, the entire open areas get submerged
under water resulting in flood like situation and waler remain stagnant for many days (some

Page 2of 6
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photos are enclosed herein). The main reason for water logging sitvation is due to absence
of proper Storm Water Drainage which was mandated to be constructed by M/s Arya
Erectors India Private Limited afler analysing the contour levels of the site and the
surrounding area and the capncity of storm water drainage as per environmental clearance

conditions. Authority shall investigate in details and initiate the actions as per the prevailing
Act and Rules,

2. Specific Conditions Part A(I)(xviii) of envirenmental clearance states that

“Separation of grey and black water showld be done by the use of dual plumbing line for
separation of grey and black water.”

It is observed from the present construction that grey water is directly connected to the open
drains which in wm creation of an unhygienic environment inside the premises, Moreover,
grey water mixed with rein water and spread over the entire open arcas whenever there

Authority shall investigate in details and initiste the actions as per the prevailing Act
\]

ion Phase Conditions Part A{II)i) of environmental clearance states that

’L‘f “‘TTM insallation of the Sewage Treannent Plant (STP) should be certified by an

|_|_|-.-

indepeiidenl expert and a report in this regard shovld be submitted 1o the SEIAA before the
profect s commissioned for operation. Treated effluest emanating from STP shall be
recycledireused to the maxvimeon extent possible. Treatmenn of 100% grey water by

decentrolized treatwient should be done. Zero discharge criteria should be met as agreed.”

It is observed from the SEIAA communicetion vide letter reference No. SEIAA 7/2013/11
dated 28/12/2020 and letter reference No. SEIAA.7/2013/1579 dated 13/05/2022 that M/s
Arya Erectors India Private Ltd had not submitted the report and compliance before SEIAA.
However, the project is commissioncd by the proponent without submitting the required
reports although GMDA have not allowed the proponent 1o occupy the project. As per the

Pege3 ol &

er Ve AN

68



450

-5~

order issued by RERA gnd GMDA, the project Arya Smart Living is still under construction

phase. Authority shajl investigate in details and initiate the actions as per the prevailing Act
and Rules,

4, Operation Phase Conditions Part A(ID(v) of environmental clesrance states that

"The peripheral green belt af 3 mtrs. Width shall be developed all around the plot area and
density preferably with local spectes along the periphery of the plot shall be raised so as to
provide protection against particulates and noise. ”

It is scen from the present construction status that 3 murs peripheral green belt is not
maintained all around the plot area and even there is no visible provision for maintain the
peripheral green belt as some structures like STP sheds ctc. are already constructed.
Authority shall investigate in derails and initiate the aclions as per the prevailing Act and

tion Phase Conditions Pare A()(vii) of environmental clearance states that

ater harvesting for roof run-off and surface run-off should be implemeited. Before
 ree ging the surface run-off, pre-treatment must be done 1o remove suspended matter, oil
and grease. The bore well for rainwarer recharging should be kept at least 5 mits above the
highest of ground warer level, ™

1
(/ / It is observed from the present construction that the rain water harvesting for roof rup-off
and surface run-off are not implemented properly as mandated by SEIAA. Authority shal]
/ investigate in details and initiate the actions as per the prevailing Act and Rules,

6. Operation Phase Conditions Past A(ID(ix) of cavironmental clearance states that

“Traffic congestion near 1he ¢inlry and exit points from the roads adioining the proposed

project site must be avoided. Parking should be filly imernalized and no public space

Fage 4 of 6
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should be wrilized. Width of the internal road showld be 7 nur and 9 mtr in the project
area.”

It is seen from the sanctioned plan and present construction, there are some internal rouds
with & width of 6 mir, Moreover, it is noticed from the joint measurement carried out for
one of the C type wnit that the covered parking urea constructed by the proponent is less
than the area shown in the sanctioned plan. Now it is very difficult for the house owner to
park the vehicle in the designated parking space which resulting the owner to park the
vehicles on the road. So, there is traffic congestions expected in internal roads as the roads
Bre not constructed as mandated by SEIAA and on top of it the vehicles are also being
parked on the road. We request your muthority for a detail investigation and initiate
necessary actions as per the prevailing Act and Rules.

7. Operation Phase Conditions Part A(I[)(x) of environmental clearance states that

“A report on the energy conservation measuves confirming lo eniergy conservation norms

finalized by Bureau of Energy Efficiency should be preparéd icorporating details abow
building matertals & rechnology, R&U factors, ete. and submit to the SEIAA in three

months. "

It is observed from the RTI response received from SEIAA that the réports mentionad in

operation phase conditions pat A(I{x) are not submitted before SEIAA 1l 8 years
whereas it was to be submitted in three months.

8. Itis observed that the project proponent’did not submit the documents mandated in .
General Conditions Part B 1, 3, 9 & 10. As per the General Conditions 11, th:
project Arya Smart Living does not have a valid environmental clearance rrnm

SEIAA o3 of datey /—E

Ve Pinity Barszh
Kamrup ;m.'r_
G)
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This i : . )
$ for your fiecessary action at the earlicst since it is clear instance of violation of

cavironmental condition as meationed above. It is peayed before your authority for an

immedinte investigation and initiate necessiry action as per the Act and Rules in force.

We will be highly obliged before your authority for an immediate action.

Yours faithfully

Agemon

Dr. Ganesh Chandra Das
Buyer of Villa No A-6, Arya Smart Living

P.O College Nagar, P.§ Changsari, District Kamrup 781031,
Mobile No: 98640 40244 :
Email:

WD
Padum Deori

Buyer of Villa No D-84, Arya Smart Living

Mobile No; +96892843267

Emeil: padumd@gmail.com

/g‘ e W Ty 1

Copy to:
1. CEO, Guwahati Metropolitan Development Authority, Statfed Building,
Bhangagarh, Ghy-05 for information and record.
2. Chairperson, Real Estate Regulatory Authority, Assam, Jawahar Nagar, N.H.-37,

Pinky Banah \ A
H_?:.-'np (4 |
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Date: 20/10/2022
Chairman

State Environment Impact Assessment Authority
Bamunimaidan, Guwahati 781021

Subject: Nopn compliance to the conditions stipulated in the environmental
clearance reference No, SEIAA.07/2013/10 dated 21" January 2014 with written
petition by Dr Ganesh Das dated on 07-07-2022

|
Dear Sir,
We would like to draw your kind attention to environmental clearance conditions
granted to M/s Arya FErectors India Private Limited as per letter No, F.No
SEIAA.07/2013/10 dated 21" January 2014 issued by State Environment Impact -
Assessment Authority, Govt of Assam ( SEIAA).

OVERVIEW AND SUMMARY OF OBSERVATIONS

f
Q;-:-r

SEIAA had granted environmental clearance for construction of Arya Smart

Living at Abhoypur, North Guwahati, Assam by M/s Arya Erectors India
Private Lid on 21" Jan 2014,

¥ / Pinky E*r.!ﬁ;n #oNinental clearance tssued for construction of Arya Smart Living have

iy

‘: l_r L 2 -“:;(
N MENT ‘t._/

< SEIAA had communicated vide letter reference No. SEIAA.7/2013/11 dated

red on 20" Jan 2019.

s

28/12/2020 and letter reference No. SEIAA.7/2013/15 79 dated 13/05/2022 that
M/s Arya Erectors India Private Lid had not applied for renewal of

environmental clearance which is expired on 20™ Jan 2019 as well ag the

project proponent have not submitted the compliance report before SEIAA.
Ofo 1 SEIAA ASSAM
¢ s 04 112
RECETED
s,
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Guwahati Meuopolitan Develepment Authori
vide order reference No.GMDA/BP/2214/26]
the occupancy certificae is not

ty (GMDA) had CoMmMunicated
12012/316 dated 033 1.2021 that

issued for Arya Smart Living and
canstruction is not completed with TESPECt ta the sanctioned plan

process the occupancy certificate application,

the project

i order 1o

Real Estate Regulatory Authority (RERA) had tommunicated vids order date(

the total land of the
ell as M/s Arya Erectors India Private Ltd have 1o
project construction extensions from

13.06.2022 that there are misrepresentations in declaring

project as w obtain the

the concerned authority within &

has not initiated actions against the non-vompliance of environmental

& conditions for construction of Arya Smart Living as per Environment

on) Act, 1986 and Environment (Protection) Rules, 1986,

e, —

—

ON-COMPLIANCETO THE  CONDITIONS
FNVIROMENTAL CLEARANCE

STIPULATED  IN

1. Specific Conditions Part A(D)(1) of environmental clearance states that

"The storm water drainage shall be worked out after analysing the contour levels of

the site and the surreunding avea and the capacity of storm warer drafnage™

M/s Arya Erectors India Private Limited has constructed approximately 123 + 30

units of low-rise apartment. Whenever there is slight rain fall, the entire Opén areas
/ get submerged under water resulting in flood like situation and water remain stagnant
for many days (some photos are enclosed herein). The main reason for water logging

situation is due to absence of any Storm Water Drainage which was mandated to be

-F‘Q’l'hrl-“ﬂl,
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constructed by M/s Arya Ercctors India Private Limited after analysing the contour

f
levels of the site and the surrounding ares and the capacity of stormn water drainage as I

per environmental clearance conditions. Authority shall investigate in details and

imitiate the actions as per the prevailing Act and Rules,

2. Specific Conditions Par A(D(xviii) of environmental clearance states that

“Separation of grey and black water showld be done by the yge of dual plumbing line
Jor separation of grey and black water. "

It is abserved from the Present construction that grey water is directly connected to
the open drains which in tumn creation of an unhygienic environment inside the
premises. Moreover, the grey water mixed with rain water and spread over the entire

open areas whenever there is rain. Authority shall investigate in details and initiate the
actions as per the prevailing Act and Rules.

"‘ﬁv i

3. Operation Phase Conditlons Part A(IT)(i) of environmental clearance states that

"The installation of the Sewage Treament Plant (STP) should be certified by an
independent expert and a report in this regard should be submitted to the SEIAA

before the project is commissioned Jor operation. Treared effluent emanating from
TP shall be recycledfrensed to the maximum extens possible. Treatment

grey water by decentralized treatment should be done. Zero discharge
be et as agreed ™

ksl '-"1"1&':'- .
NG ,.ﬁ 5
I is observed from the SEIAA communication vide letier |ef'$réhu"ﬁ'} Na. J
SEIAA.TR013/11 dated 28/12/2020 and letter reference No. SEIAA.7/2013/1579
dated 13/05/2022 that M/s Arya Erectors India Private Lid had not submitted the

#

-
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report and compliance before SEIAA However, i

is COmmissioned by the
proponent without submitting

GMDA have nop illowed
the proponent 1o Occupy the project. As per the order {sgye

the project Arya Smart Living is still

under construction phase, Authority shaj)
investigate in details and initiate the actio

ns as per the Prevailing Act and Rujes

4. Operation Phase Conditiong

Part A(ITKv) of environmental clearance states
that

“The peripheral green belt of 3 mtrs. Wideh
area and density Freferably w
raised so as to provide protec

shell be developed all arpund the plot
ith local species along the periphery of the plo¢ shall be
tion against particulates and noise, "

It is scen from the present

tonstruction status that 3 mirs peripheral green belt is not
maintained all around the

plot aréa and even there is no visible provision for maintain
the peripheral green bell as some structures like STP sheds etc. are already
constructed. Authority shall investigate in details and initiate

the actions as per the
prevailing Act and Rules,

3. Operation Phase Conditions Part A(TT)(ix) of environmental clearance states
that

‘Trafitc congestion near the eniry and exit points from the roads adjoining the
praposed profect site must be avoided. Parking should be fully hernalized and no

————
public space should be m?faﬁ
Ly

mterial road should be 7 mr and 9 mer
in the profect area.” \

75
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It is seen from the sanctioned plan and present construction,

there are some Internal
roads with a width of 6 mtr, Moreover,

it is noticed from the Juint measuremen;
carried out for one of the ¢ Lype unit that

propotent is less than the areq shown in
for the house owner

the covered porking arca constructed by the

the sanctioned plan. Now it is very difficuly
to park the vehicle in the designate
resulting the owner tg park the vehicles on

expected in internal roads

d parking Space which
the road. So, there js traffic congestions
as the roads are not Constructed as mandated by SEIAA
vehicles are also being parked

authority for a detajl investigation and Initiate necess
Act and Rules,

and on top of it the on the road, We request your

ary actions as per the prevailing

6. Operation Phase Conditions Parg A(IIY

x) of environmental clearance states
that

"4 report on the ENergy conservation measyres confirming to eNlergy conservation

SEIAA in three months,

[t is observed from the RTI reSpanse received from SEIAA that the reports

X) are not submitted befora
it was to be submitted in three months.
I 1t is observed thar the project proponent d

mandated in General Conditions Part I3 1,

mentioned in operation phase conditions part A(IT)(
SEIAA 1ill 8 years whereas

id not submit the documents

3, 9 & 10. As per the General
Conditions 11, the project Arva Smart Living does no have a wvalid

tal clearance from SEIAA as of date.

76

457

5..

r—’er e ™ "'L""--ﬂ"]-—-—-"



458
- 66 =

This is for your necessary action at the earliest since it s clear instance of violatior
above. It is Prayed before your authority for

Cessary action as per the Act and Rules in force,

environmental condition as mentioned

We will be highly obliged before your authority for an immediate actin.

Yours faithfully

- Midininsy Ao D43, Arga Swans- Liv

2 Sojay R Abhogpoun, et Gu
“W’th‘a ; Ql-‘-\saﬂ\ D-< Qnr*dﬁk Sonont |

F\) G(ﬁmﬁﬂﬁ:r']
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b
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OFFICE OF THE
NORTH GUWAHATIML..._
GUWAHATI-781030

Ne. NGMIOROC)2022-23/2513

[Under Rula 15 (a) of Building Byehaws, 2014]

To,
SRIANIL KUMAR SARMA,
Managing Director
Arya Erectors India Put. Ltd,
Abhaypur, North Guwahati
Dist: ¥ameup, Assam, FIN-781030
Sir

. THS is 10 contify that the construction of e RL.C, Buiding: GF.+2 ficor approved
;f:ﬂ:l& G:;mm Certificate No, RGP/791/NDC /2004-05/17/81 dated 05/05/2018, sityated at
ages -

Abhaypur, Mouza: Sila-Sinduricha Digt: Kamrup, Assam
Nos. 885, 889 and 850 of K. p. Patta Mo, jen o o o

covered by Dag

complated under the suparvigion of Technieal
Persea- Akar Foundation, having registration Ne. CA97/22284, s permitted to ocoupy the
building biased on the folowing-

1. Comaleticn Certificate submitted by RTP

along with s bult drawings shew
and bullt-u areqs, e I

Rt N T
g
S
=
w
L]

8. NO.C Issued vida No. FAES/FPW/3881/6699/21 dated 7/2021 frem
Director of Fire and Emargency Se , Aesarn, - i
\ 10. Rein Water Harvesting provisiars are existing.
| 11. Parking provided at Ground 33 Nes, and Open 56 Nes. is &s per gpproved sit= alan,
| 11 Szgregate and Ltore waste generaled Into twa separare bins, ie blodegradabig,
\ nonrbiodegradabis, Handever segregeted waste to hbe Processed, treatsd and
I"- disposed off through compasting within the premises,

/-ef Lq_.-}.-’h\"‘i]

Yours farhdully
o L
A
North Guwahati Municipal Beary,
Northy Guwahati Municipal Board
orth Guwahat

Mem No. NGMB/EP(OCY2022-73/2613

Cogy to:-
L. The Assessment Branch, N.G.M_B, far Infarmation.

Dated:- 06-05-2022

Sy

Chairman
Norh Guwahat) Munidipal Boarg
Narth Guwahat]
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GOVERNMENT 0 ASSAM

RUDRESWAR GAON PANCHAYAT

Rudreswar, North ¢ lu_wﬂmi.ﬂ nmrap. Assam, Pin-101030
P

AR\

Rot. RGP/79)(ocfason-sry /)

Ik

L§!

Wi

ki P
o

The Office of the undersigned do Revif
for construction of builifing and’ approve th

Uzanbazar, Guwakiati-s, Kamrup(M),
terms and condition .

1t Type of Constructiom = 0.0

21 TotalPlot Area ~ 4 Dighas, g Kathas, 11 Lechas,
5 Tetal Area:-6571.00 Sq.0ut, : :

4)  Approved Floors Gz )

5} Purpose of Construction - Residential Flat

6} Location of the Building Premises - Dag No - 885,889, 590

Fatta No - 198, Revenue vﬂl’agg: .ﬂiﬁqyﬁur. Mowza - Sifa Sindiri
Ghapa, Dist - Hamrup(Assam) wnder the Jurisdiction of Rudreswar

Gaon Panchayat. . s
?ruimT T

AT P e
Rudreswar Gaon Panchayat

ME: 4 TR NDL & rukect ro strict adference Codin, jgjrmm.r'ﬁuw@
exlehile anid B vequirsd it of DA, Iy aff rudes, pyguirion
viltrer & Fydanr pusds 2; S Fvernmenr W Asam and”
auifloniiies frumm tinee i fine in Gk ropand, -

& Any dlferution Gdifition/mtractinn of the
ClpTamon afpernniesibiey veguie fineit o GALDA
Wi aR L OTTL Irass B, dintes - 35/03/00.48 Wil

i

g
)

afer cancernes”

Gpovad diewing and non
MENLLfied i Fmning Fermer
e 1R AL wr cence Tl

Pinky Baruah \ ¥y
Kani=~{i4) 3 | o :
3 |Regd ko, 43518] L} - - ., e T
{ ynitv [t FO) B 4
v 'E' ) ';“'\.. it
."?\,ﬁ_ oY/,
gk

=

| -
| ::/ Date. 57 5.: 201

Y tssue the following NoOC
& drawing submitied in the
name of -M/S Arya Trectors India Pyt Ltd of 2 Floor, Happy Vifla,

Assam, under the below noted
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TYPED CorY ANNEXURE:.
FORM =2 _ ‘? o
OFFICE OF THE
GUWAHATI METROPLITAN DEVELOPM ENT AUTH ORITY
GUWAHATI

PLANNING PERMIT

No. 931/0771/47-18/38 Dated: 11/04/2018

Ta:  The President
Rudreswar Gaon Panchayat

Sila Sinduri Ghopa, Guwahat|
Kamrup, Assam
Sub: - Modified Planning Permit

Ref:  Application dated 18/07/2017 Submitted by M/s Arya Erectors India Pvt.
Ltd

Sir/Madam,

With reference to the above application for development to erect/re-
erect/add to/alter a building at Abhoypur of Sifa

Sinduri Ghopa mouza,
Planning Permit Is hereby accorded under Section

-5 (Guwahati Building
Construction & Regulation Bye-law of 2014) read with Section-4 of

ion) Act, 2010, in accordance :”
with plan submitted with fwiithout modification/ conditions, The proposed area S'
of construction falls under Residential Zone per Master Plan and falls under
Moderate Intensity zone as per Develapment Intensity Zones, The !
particulars of the construction for which permission accorded is given below, "
Modification in Building Plan if required shall be done Within the permissible N/
limit given below \

Particulars :

Dag No :885, 889 890 Patta No :198

| Rev Village. Abhyopur
Mouza :Sila Sindurj Ward No : - Name of Road :10.60 M
| Ghopa

- | wide road _J
Plot Area :6620.16
Sq. m. >

—_— |
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. 7—0 i
S| | Parameter | Permissible/Req | Proposed Approved [m{
No uired
1 |Height  of |- 9.60 M 960M [ *Recreatio
Building e —|nal  and
2 | No. of Floors | G+2 G+2 G+2 open
|| B Blocks - spaces,
3 | Use Residential Residential | Residantial driveway,
Apartment Apartment Apartment | floor .
FAR 150.00 102,00 102.00 = helght and ’
4 |Coverage  |40.00 % 43.58 % 40.00 % | stair
Type of | RCC RCC RCC should be |
Construction S as per'
5 |Front  set|Block 1-5.20 M Block 1-8.26 |Block 1. | provision |
back Block 11-5.20 M M B.26 M of f
[SOUTH) Block III-5.20M | Block 11-6.00 Block  [I- | byelaws,
Block IV-5.20 M M 6.00 M
Block V-5.20 M Block 111-6.00 | Block  I11- | *Sewage
M 6.00 M treatment
Block 1v-6.00 | Block 1v- | plant
M 6.00 M should be
6 | Rear set back | Block I-1.80 M Block I- 3.00 | Block - | provided.
[NORTH) Block I1-1.80 M M 3.00 M
Block II-1.80 M | Block TI- 3,90 | Block I1- | *Coverage
Block IV-1.80M | M 3.90 M should be
Block  III- | Block III- | 40%
4.60 M 4,60 M maximum.
Block IV- 5.20 | Block  1v-
M 5.20 M *2" Floor
7 | Side set back | Block I- 3.60 M| Block 1. 7.20 | Block  I- | height
[EAST) (Gap) M (Gap) 720 M |should be
Block II- 3.60 M |Block II- 3.30 (Gap) 3.00M, J
(Gap) M (Gap) Block 1I-
Block III- 3.60 M|Block mm-{360 M *The
(Gap) 7.20 M (Gap) | (Gap) carlier PP
Block IV-3.60M | Block IV- 1.20 | Block  117- | issued [
(driveway) M 7.20 M .
(driveway) (Gap) ' '
Block 1Iv- |
1.20 M
(driveway)
Block I- 1.80 M Block I 1.20 | Block I
Block II- 3.60 M| M 4.20 M
(Gap) Block II- 7.20 | Block  11- |
Block III- 3.60 M |M (Gap) 720 M ',
(Gap Block 1I- | (Gap) |
3.30 M (Gap) | |
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N.B.- 1) Provision of parking, stalr,
Dwelling Unit etc. are to be made
2) Rain Water Harvesting

Encl: As Annexure-1

Memo No: 931/077147-18/38-A

Copy to.

1) M/s Arya Erectors India Put.
Guwahati-3, you are reques

Building Permission.

2) Ar, Amitabh Sarma (RTP) 2 flcor,

Lid. 2" fioor. H. No,2. Happy Villa, Uzanbazar,
ted to contact Rudreswar Gaon Panchayat for

Ulubari, Guwahati-7, For information

82

Waodiand Complex. H.K. Kakoty Road.

—F] -

Block V- 3.60 M| Block IV- 7.20 | Block '_m-l T
(Gap) M (gap) 360 M|

(Gap)

Block I‘#(

7220 M {

(Gap) | |

Boundary Length = X Height = X N Type = X
| wall

plantation, open space, no. of
as per byelaws,
system have to be provided

Yours faithfully,

L™
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ANNEXURE g -73 -

AUTHORIZATION LETTER

e, hereby nominate, constitite and appoint Or. Ganesh Das, son of S Dijendra Ch.

Das, resident of Tribeni Apartiment, Fisl No SA, 6" Floor Madhabdevpur, Rehabari, Guwahat|
rm&m. Assam, as mylour authorized representative 1o do the following acts, things or deeds as
given balow in regard fo the Arya Smart Living project of Mis Arya Erectors India Pyt Ltg

1.

To file oiginal application, interlocutory application, miscellaneous application 3 ndfor any
other application, before the National Green Tribunal (NGT), Eastern Zone Banch andior any
other Banch of the NGT

To engage or appoinl any advocate, lawyer, solicitor or counsel 1o conduct the cases in the
National Green Tribunal (NGT).

To sign and verity all plaints, pleadings, applications, petitions or documents before the court
and to deposit, withdraw and recaive documents from the court or from the respondents.

To do generally all other acts and things for the canduct of aforementioned case(s) as |\ive
could have done the same if 'e were personally present.

IAWe further undertake 1o jointly bear/pay all expenses towards the aforementioned casel 8},

including advocates! lawyers fee, travel and accommodation expenses, and all other
expenses incidental thereto,

Signed and delivered by the within named on 28-2-23

SlNo. Padiculars

Signature
1. Dr. Mrinmoy Borkatakl

S/o Dr. Munindra Borkataki M W

Rfo D-48, Arya Smart Living

Abhaypur, North Guwahati 781031
Assam

Email: dr.mrinmoyborkalakif@amail.com

2. Sri Brojen Dutla

Slo Late Jiban Ch. Dutia
Rlo D-22. Arya Smar Living
Abhaypur, North Guwahati 781031

Assam
Email: brojenduttal? @gmail.com

+ 3 5. Sanjay Baruah

Slo Late Prutul Kumar Baruah
Rfo D-48, Arya Smart Living
bhaypur, North Guwahaii 781031
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ANNEXUFF- 1

AUTHORIZATION LETTER

wwe, hereby nominate, conslitute and appoint Dr. Ganesh Das, son af S Dijendra Ch,
Das. residant of Tribenl Apariment, Flat No. 5A, 5™ Figgy, Machabdevpyr Rehabari, Guwahat
71008, Assam, as mylour authorized reprosentative jo do tha Inllnmnp acts. things or deads as
given below in regard to the Arya Smart Living project af Mg Arya Ereciors India Pyt Lt

1. Tofle criginal applcaton, Interiocutory application, miscall

BNeous application andige By oiher
application, bedore the National Grean Tribunal (NGT), E

aslern Zong Bench andinr any olhar
Banch of the NGT.
2. To engage or appoint any advocate, lawyer, solicitor or counsel 19 conduct the casas in the
Naticnal Green Tribunal (NGT),

3. To sign and varify all plains, pleadings, applications, patitiang or documents bofare tha court
and o daposit, withdraw and recaive documents from the caur or from tha respandents

could have done the same i We were persanally present,

Signed and dafivered by the within named an _03|03/2023. (dats)

s el ik

1. Sd. Padum Deori
Sio 5n. British Deari
Rfo Nijaragar, P.O - Jagircad
District - Morigaon
Assam

Emall: padumd £ gmzt eom
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OFFICE OF THE STATE ENVIRONM ENT IMPACT ASSESSMENT AUTHORITY, ASSAM
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE, GOVERNMENT OF INDIA
BAMUNIMAIDAM, GUWAHATI-21.

No. SEIAA.3431/2023/ 7 Dated: 24/04 /2023

To
Shri Vikram Rajkhowa
Advocate, Gauhati High Court
E-mail: vikram.rajkhowa@gmail.com

Sub: Hon’ble NGT (Eastern Zone Bench) order in Original Application No.
32/2023/EZ

Sir,

I have the honour to inform you that vide order mentioned above, the Hon’ble NGT
(Eastern Zone Bench) directed the undersigned to decide the two representations of the
Applicants by a reasoned and speaking order within a period of one month.

In this regard, a team of our expert members including the Chairman, SEIAA & SEAC had

made an on the spot inspection on 11-4-2023. However, in view of the official holidays in the

intervening period, the SEIAA will decide the matter within 7-5-2023, which may kindly be

considered.
Thanking you
Yours faithfully
S/
Chairman
SEIAA, Assam
Bamunimaidam , Guwahati — 21
Memo No. SEIAA.3431/2023/ 7 ' Dated: 24 /04/ 2023
Copy to:
1. The Chairman, SEAC for favour of information,
5. Member Secretary, SEIAA, Assam for f -avour of information.

e

2-7, 4
Chairman
SEIAA, Assam

Bamunimaidam , Guwahati — 21
bk,



OFFICE OF THE STATE ENVIR
MINISTRY OF ENVIRONMENT, FOREST AND CLIMAT

With reference to the letter No. SEIAA/1489

,ﬂr,w,. S

ONMENT IMPACT ASSESSMENT AUTHORITY, ASSAM

E CHANGE, GOVT OF INDIA

BAMUNIMAIDAM, GUWAHATI 781021, ASSAM.

ORDER

12020/ 1854, Dated: Guwahati. the 5™ April, 2023 the

sub-comittee of expert members of SEIAA including that of the periodic Inspection Committee shall
make a site visit on 11-04-2023 for an on the assessment of all relevant issues therein. All members

are requested to kindly make it convenie

Amingaon,

Name of the project

S No

K

Name of the Project w ith location

. Ar}m;{ﬁn_i_i\-inj; at Ahh;t}_];ln._ﬂnnh Guwahati by M/s .f':r}'é Ercé?t;rs India Pvi. L1d

The Hon'ble Members are:

(1) Sri P K Choudhury, Chairman, SEIAA, Assam.
2y Sri S. K. Seal Sarma, Chairman, SEAC, Assam.
(3) Sri S.K.Dutta. M, S. SEAC, Assam

(4} Prof. B. P. Duarah, Member, SEAC, Assam and
(5) Prof. S. Phukan. Member. SEAC, Assam.

Mema No. SEIAA/1489/2020/ ©

Copyto:

1,

.

nt to gather at 3 p.m, ncar the statue of Bir Chilaray.

—2

Chairman
SEIAA, Assam
gamunimaidum, Ghty-21 °

Dated: Guwahati, the 10" April, 2023,

The Chairman, SEAC, Assam, Ghy-21 for favour of his kind information. He is requested to kindly
make it convenient for the site inspection as mentioned above.
The Hon’ble Members of the subcommittee for favour of their kind information and necessary

actian.

The Member Secretary, SEAC, Assam for favour of his kind information and necessary action.
The Managing Director, M/s Arya Erectors India Pvt. Ltd, 503, K.P. Enclave, Sohagpur, Rehabari,

Ghy-781008 for information & necessary action.

The Accountant, Ofo the SEIAA, Assam for his information and necessary action.

Office Order Book.
Office copy

e

-_——
Chairman
SEIAA, Assam
Bamunimaidam, Ghty-21
bt
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Inspection of Arya Smart Living Complex at Abhaypur, North Guwahati by M/s Arya
Erectors India Pvt. Ltd.

SEIAA Office Order Memo No. SEIAA/1 489/2020/ 3 dated 10th April, 2023 VA

Date of inspection: 11-04-2023

Inspection team members:

Sri P. K. Choudhury, Chairman. SEIAA, Assam
Qi S. K. Seal Sarma, Chairman, SEAC, Assam
i S. K. Dutta. M. S, SEAC, Assam

Prof. B. P. Duarah, Member, SEAC, Assam
Prof. S. Phukan, Member, SEAC, Assam

The inspection team was explained the concept and approved structure and design plan initially
by the Managing Director of M/S Arya Erectors India Pvt. Ltd. with some other team members through
power point presentation. Several questions were ra ised by the Inspection Team members to get the

clear picture of the problems | complaints of violation of strictures raised against M/S Arya Erectors
India Pvt. Ltd.

Based on the power point presentation, the inspection team sought from the M/S Arya Erectors India
Put. Ltd. to submit the following docume nts:

(1) Contour map of the project site and its surroundings, drain design for storm water
discharge.

(2) Drainage layout, and drain design documents.

(3) IT Guwahati reportan waterlogging as said by the project proponent that a work
regarding waterlogging was given to 1T Guwahati.

(4) Photographs of water logging within and outside the campus in the past.

(5) Calculation of STP capacity to meet the requirement for reduced building structures.

The Landsat-7 satellite image of 1991 (Fig.1) indicates that during that time there was no drainage /
waterlogged areas in the project site (the green circular mark on the image) as well as in its
surroundings. This is also supported by much older Survey of India toposheets of the year 1973 (Fig.2);
the circular mark near the name “Abhayapur’ represent the location of the project site.

Page 1of6
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Fig.1
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During inspection the following conditions of concerns are noticed:

The drains are smaller in size and are almost filled with water. The outlet drain size 1 nearly
of the same size with the three inlet drainages to the out drain (Fig.3). The drain clp:-‘-c tﬂ_lh¢
STP carries black soiled water (Fig.4) which was stagnant as the drainage system 15 inefficient
to carry the logged water.

It is suggested that the STP system need modifications; and also, the ori ginal concept of zero
discharge need to be meted with. A pond like structure may be developed to cushion the storm
water discharge in green belt area with adequate beautification and if need arises a pumping
provision should be placed to pump out the excess water from the pond.

Page3of 6
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Fig.3a: The stormwater outlet drain connected to the main r

Fig.3b: The inner drain along the northern side of the entrance connected to the stormwater

outlet drain.

Page 4 of 6
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Fig.3c: The inner drain along the southern side of the entrance connected to the stormwater
outlet drain.

"‘ q
=
L X

N

Fig.3d: The inner drain along the entrance near the sccurity shed and connected to the
stormwater outlet drain.

Page 5of 6
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Fig.4: Black water from the STP filled the dramn
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ASSAM

Ministry of Environment, Forest and Climate Change, Government of India
BAMUNIMAIDAM, GUWAHATI 781021
SEIAA 343172023/ Date: 09/05/2023

Speaking order as per NGIT (EZ Branch, Kolkata) order in Original application
No0.32/2023/E7

SYNOPSIS

The original application was filed by the purchasers of villas/ Nats in the Arya Smart Living

Housing Colony constructed by Arya Erectors India Pvt. Lid, The Purchasers are-

[ 3]

3
4

5

Dr Ganesh Das.

Dr. Mrinmoy Borkataka,
Sri. Brojen Dutta.

Sri Sanjay Baruah.

St Padum Deon.

The applicants alleged that the Respondent No.l did not comply with some of the

conditions stipulated in the Environmental Clearance issued by State Environment Impact

Assessment Authority (SEIAA). Assam vide No.SEIAA.07/2013/10 dtd.21/01/2014

Hon’ble National Green Trbunal, Eastern Zone Branch, Kolkata in original application

No.3

2/2023/EZ disposed off the original application with the following directions-

6. (). The Respondent No.2, SEIAA, Assam shall consider and decide the two

representations of the Applicants dated 06.07.2022 and 20.10.2022, Annexure-N & O. to the

Original Application as also the grievances raised in paragraph-9 and its sub-paragraphs of

e Original Application.

(ii). The SEIAA, Assam shall decide the aforesaid representations by a reasoned and

speaking order within a period of one month. Needless 1o say, before taking any decision the

SEIAA, Assam shall also given opportunity of hearing and submission of written

submissions, if any, to the Respondent No.1

Accordingly, Hearing on the matter taken from the representatives of Arya Erector

India Pvt.ltd.and both verbal and written submissions taken on 26/03/2023 on the allegation

made by the applicants.

On Specific condition at part A(l

of the EC

¢ The respondents submitted that the contour survey was done prior to starting of the

project. Submitted GMDA approved contour survey map.

-
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e The project was handed over 1o the Arva Smart Living Society in 2019, heing

completed in all respect including the drainage system as per requirement.

r the improvement of road and construction of

e The water logging problem started afte
inical study of the Water logging

drain taken up by PWD during 2017 to 2020, A tecl

problem in Arya Smarl Living campus and its adjoining arcas of Abhaypur. North
on request from the ASL society. It revealed

Guwahati was taken up by 1T Guwahatt
road is at 15 ¢cm higher than the

that the bed of the newly constructed drain along the

internal drain. Supporting photographs were submitted,

On Specific Condition A (1) (xviii) of EC

e Dual Plumbing system Wis partially complied with ¢.&. at places i.e. Water fall at

front, car washing etc.

Operational phase Condition A(LT) (i} of EC

e The design and supply of STP was done by hrms. expert in the relevant field of work.

Operational phase Condition A1) (v} of EC

o The Green helt area is 9000 sq.-m No of trees planted including hedges €tc. shall be

around 900. Green Belt also maintained all around the campus with exception of two

COTNETrs.

Operational phase Condition A(I1) (vii) of EC

« The ground water level being high and also as existing low lying arca which acts as a

patural water reservoir, only roof and surface rain water runoff is collected in the
installed water tanks of 5000 Its capacity around the campus.
Operational phase Condition A (1) (ix) of EC

e There is no traffic congestion both inside and outside the campus. One parking area in

each villa has been given as approved by GMDA.

Operational phase Condition A (11 (x) of EC
ures have been taken in the villas and all common areas.

« Energy conservation meas
{]eard and seen both verbal and writlen submissions of the representative of Arya Realtors

India Pvt. Ltd.

Also perused the Final report of the Technical Study carried out by Indian Institute of

Technology, Guwahati on request by Arya Smart Iiving Society.



)

The site visit was also done by team of experts which included-

Name-

I Shri Pravdut Kr. Choudhury, Chairman SEIA
T Shri Swapan Kr Seal Sarma, Chairman SEAC
3. Prof, Bhagawat Pran Duarah, Member SEAC
4. ProflSarat Phukan, Member SEAC
5 Dr. Santanu Kr Dutta, Secretary SE AC
\s Both the representation "N & ‘O are identical c¢xcepl an additional clause at
representation *N'-(5) Therefore both are being disposed simultancously.

Regarding allegation at SL (1) of representation ‘N & n g

e The Nood problem in the ASL campus is a genuine one The Arya Erectors, India Pvt.
i td. contended that the project was completed in 2018 and handed over in 2019 and
that in the meantime development of road & drain was taken up. The submitted

photographs by the respondent no.1 also reveals that the natural drainage at front has

also been encroached by neighbors. The nearby areas being developed only a

common approach involving the development  departments and neighboring

community can bring in a fruitful one time solution to the problem, In the meantime,
the Arva Erectors India Pvi. L.1d. Shall create a pond in appropriate low lying area
inside the campus with adequate capacity & with raised bank. railing all around for
safety. The excess water o be pumped out to the drain along the road with approval
from competent authority. This pond shall be so constructed so as 1o be filled by only
the Storm water. Other activitics can also be planned with the coordinated effort of all

concerned.

Allegation at S1 (3) of representation ‘N* & ‘0
e The design and supply of the STP was done by firms, experts in the field of works and

stated 10 be functional at the time of handing over (supporting documents submitted).
Therefore ASL society has to keep it functional.
Other matters,

e« The matter of non submission of six monthly compliance reports to SEIAA has been
viewed seriously and a stricture in this regard shall be issued separately.

L

(s [20a>

Chairman
SEIAA, Assam
Bamunimaidam, Guwahati-21
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ENT AUTHORITY, ASSAM

: / 3 ssESsM
STATR ENVIRONME NT IMPACT A Government of India

Ministry of Environment, Forest and Climate Change,

Hearing taken on represntation marked ‘N' and ‘O’ as per NGT (EZ Bench) Kolkata Order in

23/EZ by Chairman, State Environment Impect Assessment

original Application No. 32720
Authonty

It is foumd that both the representations are same except at clause § of *N’
Date of Hearing: 26-03-2023
Represntative of Arya Erectors India Pvt. | td present
(1) Sri Anil Kumar Sarma
(2) Sri Rupankar Barua
(3) Dr. Bijoya Goswami
(4) Sri Siddhartha Sarkar
The respondents were allowed both written clarification (as in Annexure A) and Verbal

clarification as following from the Respondents No.1

The respondents No.1 submitted that the contour survey was done prior to starting of
the project. Submitted GMDA approved contour survey map.
e The project was handed over to the Arya Smart Living Society in 2019, being

completed in all respect including the drainage system as per requirement.

e The water logging problem started after the improvement of road and construction of
drain taken up by PWD during 2017 to 2020. A technical study of the Water logging
problem in Arya Smart Living campus and its adjoining areas of Abhaypur, North
Guwahati was taken up by IIT Guwahati on request from the society. It revealed that
the bed of the Newly constructed drain along the road is at 15 cm higher than the
internal drain. Supporting photographs were submitted.

¢ Dual Plumbing system was partially complied with e.g. at places i.e. Water fall at
front, car washing etc.

¢ The design and supply of STP was done by firms, expert in the relevant field of work.
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The ground water level being high and also as existing low lying area which acts as @
natural water reservoir, only roof and surface rain water run of is collected in the

install water tanks of 5000 Its capacity around the campus.

s . = " - . . . i in
* There is no traffic congestion both inside and outside the campus. One parking arca |

cach villa has been given as approved by GMDA.

: . s e reas.
 Energy conservation measures have been taken in the villas and all common a
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// Hearing in the matter of NGT order dated 24.03.2023 with respect
to original application no.32/2023/EZ taken by Chairman, State
Environment Impact Assessment Authority Office

Venue:  State Environment Impact Assessment Authority Office
Date: 26/04/2023
Time: 1.00 p.m.

Representative of “Arya Erectors India Pvt. Ltd” present
(1) /L,J ke 7 26/4]2023

(ANIL- KUMAR salMA) .
HD , ARYA ERE CToRS woia(P L
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Letter no. ASL/SEIAA/1006/20230418/62 9";’ \')/;ated= 18.4.2023
'

The Chairman
SEIAA, ASSAM

Sub: Submission of documents with respect to NGT order dated 24.03.2023with respect to Original

Application no. 32/2023/E2 and corresponding inspection visit on 11.04.2023

Dear Sir,

As per the requirements mentioned during your inspection visit with reference to the aforesaid NGT

order, we are submitting the below mentioned documents.

GMDA Certified Contour plan
Storm Water Drain Diagram
Photographs of main road before start of project Arya Smart Living
Photograph of natural waterway in front of project campus
Photographs of land filling by local residents
Photographs of water logging inside ASL campus
Photographs of water logging outside ASL campus
Photographs of houses of neighbouring residents raising their gates as protection against
water logging
9. Google Earth photos at different dates showing old images of the area before and during
construction of PWD road and drains
10. PWD Project completion report showing date of completion of construction wark
_11. IIT Guwahati’s Final Report on survey conducted at ASL campus for solving water logging
issues
12. Soil Testing report showing ground water level
13. Photographs of STP

NP YD WwRE

Kindly acknowledge the receipt of the same.

Regards,
k iz : » 2s82M
719)4 2023 18/ 4/2%
Anil Kumar Sarma MED

Managing Director
Arya Erectors India Pvt.Ltd
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OFFICE OF THE STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ASSAM
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE, GOVERNMENT OF INDIA

BAMUNIMAIDAM, GUWAHATI-21,
No. SEIAA3431/2023/ 213 Date. 22/ 05/ 2023

[o
Arya Erectors India Pvt. Lid
Represented by its Managing Director
503, K.P Enclave, Sohagpur,
Rehabari, Guwahati-781008
Kamrup(M)

Sub  :-Arya Smart Living at Abhayapur, North Guwahati, Assam by M/s Arya Erectors India
Pvt. Ltd

Ref  :- SEIAA Speaking Order No.SEIAA3431/2023/14 <lhel:

Dear Sir.

[n inviting reference to the above, it is to bring to your notice, that you have failed to
submit the mandatory Six monthly compliance report as regards the projects in due time. This
has been viewed seriously by the State Environment Impact Assessment Authority, Assam
(SEITAA).

You are therefore directed to submit the compliance report of the Direction as per the
speaking order “Regarding allegation at S.I.1 of representation ‘N'&*‘Q’ by Applicants in
Original Application No.32/2023/EZ of Hon’bie National Green Tribunal. Eastern Zone Bench,
Kolkata”, immediately after complete compliance of the order.

Yours fﬁt:fu]!y,

Chairm';n
SEIAA, Assam
Bamunimaidam, GHY- 21,
No. SEIAAS%UEO?.S.'Q?, Date. 22/ 05/ 2023
Copy to:-
I. Shri Vikram Rajkhowa Advocate for Original ApplicantisH.No.13, Bhubon Road (Entry
H.C Road) Uzan Bazar, Guwahati, Guwahati-781001, Assam for his information.

Chairmar”
SEIAA, Assam
Bamunimaidam, GHY- 21.
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Letter no. AEIPL[SELAA;‘CH}‘1006{20230526{75 Date: 26,05.2023

To

The Chairman
State Environment Impact Assessment Authority

Bamunimaidam, Assam

Subject: Compliance of SEIAA order SEIAA.3431 /2023 /14 dated 09.05.2023

Ref: Your letter dated no. SEIAA.3431/2023/23 dated 22.05.2023

Dear Sir,

This is in response to your aforesaid letter dated 22.05.2023 received by us via
email on 23.05.2023, and we would like to state the following.

That, in compliance with your order dated 09.05.2023, with respect to the action
point prescribed under the heading “Regarding allegation at SL{1) of representation
‘N’ & ‘O™ regarding the creation of a pond inside the campus of the Arya Smart
Living project, we would like to state that as per section 14(2) of RERA Act 2016, we
as a promoter cannot make “any other alterations or additions in the sanctioned
plans, layout plans and specifications of the buildings or the common areas within
the project without the previous written consent of at least two-thirds of the allottees,
other than the promoter, who have agreed to take apartments in such building.”

As the RERA Act is very much binding on us, in compliance with the aforesaid
section, we have already sent a communication to the President of Arya Smart
Living Group Housing Co-operative Society Ltd. (Copy enclosed), regarding the
direction of SEIAA vide the order dated 09.05.2023, asking for the written consent
of at least two-thirds of the allottees in favour of creation of the pond,

That, once such approval is obtained, we will further approach the

, Uy regulatory
bodies under whose jurisdiction the project lies, namely Guwahati Metropolit
olitan

'y 'l
Qi
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), Office of

these

Development Authority (GMDA), North Guwahati Municipal Board(NGMB

and Rudreswar Gaon panchayat, as all
laint, for their respective

lan may be considered a

the Deputy Commissioner-Kamrup
departments were also made a party in the original comp
approvals. Otherwise, such change in the original project p
deviation and we apprehend that we may be penalised for the same.

That, we assure you that we will provide you with the compliance report once all
such approvals are received and we complete the activity as directed.

This is for your information and needful guidance.

Thanking you,

Yours sincerely,

WQQJN

Rahul Sarma
Director
Arya Erectors India Pvt. Ltd.

Enclosure 1. Copy of letter issued to Arya Smart Living Group Housing Cooperative
Society Ltd. on 24.05.2023
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